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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 725 OF 2022

IN THE MATTER OF: -

Anurag Sharma ...Applicant(s)
VERSUS

State of Uttar Pradesh and Ors. ...Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.3 THE
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE

I, Pankaj Verma S/o Shri R. S. Verma presently working as Scientist ‘E’
in the Ministry of Environment, Forest & Climate Change (hereinafter
referred to as “MoEF&CC”), Government of India, Jor Bag Road,
Aliganj, New Delhi-110003, do hereby, in my official capacity, solemnly

affirm and state on oath as under-

1. That, I am acquainted with the facts and circumstances of the instant

ase and duly competent to swear the present affidavit on behalf of the

istry of Environment, Forest & Climate Change based on the

fficial records maintained therein.

t is humbly submitted that, all the averments made in the instant
petition are denied except those, which are specifically admitted herein

this reply affidavit.

o &Q\‘»‘-‘J
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3. It is humbly submitted that in the present application, the applicant
contends that the improper management and disposal of fly ash by the
Thermal Power Plant operated by Lalitpur Power Generation
Company Ltd. in Lalitpur, Uttar Pradesh, is damaging agricultural
crops in the villages of Mirchwara and Burogaon and causing serious

health hazards to local residents and stray animals due to air pollution.

4. Itis humbly submitted that the Answering Respondent has granted an
Environmental Clearance (hereinafter referred to as “EC”) to the
project 36 X660 MW Imported Coal Based Thermal Power Plant at
villages Mirchwara and Buraugaon, in Mahroni Taluk, in Lalitpur
Distt., in Uttar Pradesh vide letter no. J-13012/118/2009-IA.I1 (T)
dated 31.03.2011. A copy of the EC dated 31.03.2011 is annexed
herewith as Annexure-R3/1. Subsequently, two amendments were
made in the existing EC vide letter dated 20.05.2014 and 30.05.2016.
Copies of the EC dated 20.05.2014 and 30.05.2016 is annexed

herewith as Annexure -R3/2 and Annexure -R3/3.

5. It is humbly submitted that the Answering Respondent has been
following a set procedure for post-Environmental Clearance
Monitoring and Compliance of projects based on the Standard
Operating Procedure (hereinafter referred to as “SoP”) established
vide Office Memorandum dated 25.11.2022. A copy of the Office
Memorandum dated 25.11.2022 is annexed herewith as Annexure -

R3/4.

. It is further submitted that as per the SoP, the Ministry first seeks an
Inspection Report/Certified Compliance Report (hereinafter referred
to as “CCR”) from the concerned Regional Office (hereinafter referred

to as “R0O”). Based on the observed non-compliance in the Monitoring
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Report/CCR, either a Clarification or an Action Taken Report
(hereinafter referred to as “ATR”) is sought, or in the case of major
non-compliance, a Show Cause Notice (hereinafter referred to as
“SCN”) under Section 5 of the Environment (Protection) Act, 1986 is
issued. The ATR or the response to the SCN submitted by the Project
Proponent is reviewed by the Ministry before concluding any action in
the matter. This may also require an SCN after the ATR and a Personal
Hearing. Based on the outcome of the Personal Hearing, if necessary,
directions for Compensation/Suspension of Environmental Clearance

may be issued.

7. It is humbly submitted that, in pursuance of the above-mentioned SoP,
the Answering Respondent has issued a letter dated 15.02.2024 to the
Regional Office of the Ministry at Lucknow, requesting them to
furnish a factual status report concerning the issues raised in the
application, along with a condition wise compliance status report (s)
for the ECs associated with this project. A copy of the letter dated

15.02.2024 is annexed herewith as Annexure-R3/5.

8. It is humbly submitted that, the Regional Office of the Ministry at
Lucknow submitted the monitoring report vide email dated
23.07.2024. A copy of the monitoring report is annexed herewith as
Annexure -R3/6.

t is humbly submitted that, upon examination of the monitoring report
n the Ministry it was observed that all the conditions mentioned in the ",

“ ECs issued to the project have been complied/ being complied with/

not applicable except for one condition related to Sulphur and ash.-
contents in the domestic coal to be used in the project. With respect to

the specific condition no. 33 of the EC dated 31.03.2011, which states
oo
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“Sulphur and ash contents in the domestic coal to be used in the project
shall not exceed 0.5% and 33% at any given time. In case of variation
of coal quality at any point of time, fresh referenceshall be made to the
Ministry for suitable amendments to environmental clearance
condition wherever necessary.” the RO, Lucknow has noted in its
report that the sulphur and ash contents in coal are <0.5% and 35.6%

respectively and the amount of ash is higher than the prescribed limit.

10. It is further submitted that with respect to the complaint regarding
causing serious health hazards to local/ residents and stray animals due
to air pollution the officials from the RO, Lucknow visited the area to
verify the factual status of the village of Mirchwara and village
Buregaon, post Buregaon, under the block Bar and Tahseel Mehrauni,
Lalitpur, and discussed the matter related to impact of air pollution on
their health as well as on their cattle, and stray animals due to air
pollution. It was observed that no information has been received about
any disease in pet animals or any adverse effect on the health of
animals due to the waste product ash etc. released from Lalitpur Power

Generation Company Limited.

11.1t is humbly submitted that based on the observed non-compliance
relating to the amount of ash being relatively higher than the prescribed
limit (SC-33), the RO, Lucknow issued a letter no. IVENV/UP/TH-
3//324/2011/91 dated 14.05.2024 to the Project Proponent to take

corrective measures to control the generation of high ash content and
submit the action taken report to the RO. A copy of the letter dated

14.05.2024 is annexed herewith as Annexure- R3/7.

12.1t is humbly submitted that the ATR from the project proponent has

been received in the Ministry and a copy of the ATR is annexed
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herewith as Annexure — R3/8. Upon examination of the said ATR, it
was observed that the Project Proponent has cited a notification No. S.
O. 1561 (E) dated 21.05.2020 that substituted sub-rule (8) of a previous
notification no. G.S.R. 02 (E) dated 02.01.2014. A copy of the
notification dated 21.05.2020 and 02.01.2014 is annexed herewith as
Annexre-R3/9 and Annexre-R3/10.The notification no. G.S.R. 02 (E)
dated 02.01.2014, mandated that as per sub-rule (8) referred under para
2 of the notification, “coal based thermal power plants to use raw or
blended or beneficiated coal with ash content not exceeding thirty-
Jfour percent (34%), on quarterly basis, by the time lines” mentioned

therein.

13.1t is further submitted that the sub-rule (8) referred under para 2 of the
notification dated 02.01.2014, which has been subsﬁtuted vide
notification dated 21.05.2020 states under para 2 of the notification
dated 21.05.2020, “(8) Use of coal by Thermal Power Plants, without
stipulations as regards ash content or distance, shall be permitted”
subject to conditions, mentioned there in. Further, as per para 2(4) of
the notification dated 21.05.2020, "This shall also be deemed to be
additional conditions of the relevant Environmental Clearances for
respective projects for financial year 2020-21 and onwards. The

. existing Environmental Clearances shall stand modified so as to make

e above conditions operative for relevant sectors. The Consent to

14.1t is further submitted that, in view of the above notification, the
Project Proponent claimed in his ATR that “the conditions using coal
with <34% of ash is now waived off and as a part of auto amendment,

this waiver/ amendment is now a part of the Environment Clearance
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issued to LPGCL.” Accordingly, the project proponent shall ensure
that the stipulated additional conditions as per the Notification dated
21.05.2020 are complied with.

15.1t is humbly submitted that, the present reply affidavit may kindly be
taken on record and into consideration and the Hon'ble Tribunal may
pass appropriate Order(s), direction(s) as deemed fit and proper under

the facts and circumstances of the present case.

16.1t is humbly submitted that, the Answering Respondent seeks leave to
make additional submissions, if required, during the course of the

proceedings.

A :
ORI )
a0 Ty (PANKAJ VERMA)
N /" e ‘4" /Scientist '€’
P ‘ wafav, @ W Gerar oRads e
N o R/ Min.of Environment,Farest a:; Climate Change
WILA EIETY, fa=h
F]_CATION Govt. of India, New Deaihi

[, the above named Deponent, do hereby verity that the contents of the
above affidavit are true and correct to my knowledge as per the records
of the answering respondents. No part of it is false and nothing

material has been concealed there from. Verified at New Delhi on this

9" day of August 2024,
Ve N
48 o
(N"‘\C

emaly affirmed beoce me, reia (F’ANK?J VERMA)
1ver & explain the feoonegt. wafren, @ w m’;ﬁ%“"““ E

; e
Min.of Environment,F orest and Climate Change
¥ faseoh

I XTI,
Govt. of India, New Delhi



Annexvne -4

ANNEXURE -1

BY SPEED POST

J-13012/118/2009-1IA.II (T)
Government of India
Ministry of Environment & Forests
Paryavaran Bhawan
CGO Complex, Lodi Road
New Delhi-110 003
Tele/ lax: 011- 2436 3973
E-mail: plahujarai@vahoo.com

Dated: March 31, 2011.
To
M/s Lalitpur Power Generation Company Ltd.
B-10, Sector-3
Noida- 201 301

Sub: 3x660 MW Imported Coal Based Thermal Power Plant at villages
Mirchwara and Buraugaon, in Mahroni Taluk, in Lalitpur Distt,,
in Uttar Pradesh - reg. Environmental Clearance.

Sir,

The undersigned is directed to refer to your letters dated 21.12.2010
and 19.01.2011 on the subject mentioned above. The Ministry of

Environment & Forests has examined the application.

2z, It has been notedethat the proposal is for setling up of 3x660 MW
Imported Coal Based Thermal Power Plant at villages Mirchwara and
Buraugaon, in Mahroni Taluk, in Lalitpur Distt., in Uttar Pradesh. Land
requirement will be 1038 acres, which is single crop agricultural land. The
co-ordinates of the site are at Latitude 24°47°05” N to 24048°26"N and
Longitude 78938°01" E Lo 78039'38” E. Indigenous coal linkage have also
been applied [or and is yel to be obtained. Imported coal will be obtained
from Indonesia. Coal requirement will be 8.51 MTPA for indigenous coal or
6.70 MTPA for Imported coal. Ash and Sulphur contents in indigenous coal
will be 40% and 0.5% respectively. In case of imported coal the ratio will be
10% and 0.7% respectively. Ash pond/dyke arca requirement will be 103
acres. The co-ordinates of ash pond site are at Latitude 24946'46"N to
24047°06"N and Longitude 78938'568" E to 78039'38” E. About 2.72 MTPA of
Fly Ash will be generated for indigenous coal and about 0.536 MTPA for
imported coal, which will be supplied to cement manufacturer viz. M/s
Dalmiya Cement Ltd. and others. Stack height of 275m will be installed.
Water requirement of 48.67 MCM will be sourced from Rajghat Dam
reservoir through a pipeline at a distance of 50 km, There are no national
parks, wildlife sanctuaries, heritage sites, tiger/biosphere reserves etc.
within 10 km of the site. Public hearing was conducted on 06.09.2010. Cost
of the project will be Rs 12295.8 Crores.
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3. The prOJect has been considered in accordance with the provisions of
the EIA notification issued by the Ministry of Enmronment & Forests vide
8.0: 1533 (E), dated September 14, 2006.

4. . "Based on the information suibmitted by you, as.at Para 2 above and
others and presentation made before the Expert Appraisal Committee
(Thermal Power) in its 17ih Meeting held during February 7-8, 2011, by you
and your  consultant M/s Vimta Labs, .Hyderabad, the Ministry of
Environment and Forests héreby accords environmental clearance to the
ahove project under the provisioris of EIA notification dated September 14,
2006, subject to Lhe camphance of the followmg Specific and QGeneral
- conditions:

A.  Specific Conditions:

{i=)'_' ~ Vision document speclfymg prospecf:ive plan for the site shall be
formulated and submured to Lhe Ministry within si:u: months,

(i) =~ Coal transportation to plant site shall’ be by rail. The project

. proponent shall take up the matter with the Railways and shall
‘submit action taken and implernentatmn status to the Mmzstry from
time to time, e Wy

{i'.iiJ- .Z.E}matmg de-generatecl water boches (if any] ifi the study area shall be
. regeneratecl at the project proponent’s expenses in consultation with
- the state govt ) v S s

(i) Hydrogqo]ogy of the area. shall be remew&d ahmlally from an 1nsi.1tutc /

: orga.mzahen of repute’to. aseess. unpact ‘of surface water and ground

regime -(especially-around ash dyke]. In case and deterioration is

obscrved specific mzhganon measures shall be undertaken and

" reports/ data of water quality monitored regularly and maintained
shall be s‘ubmltted to the Reglonal Ofﬁce of tha Nhnzsn'y

(v) : Source of water for meeting the reqmrement during lean season shall
. be. specified and submtted to - the Regional Office of the Ministry
within three months

(vi) No ground waz.er slmll be: extracted for use in operauon of the power
;_- plant even in 1ean season.’ .

(vii)  No water
be d1stur1acd due to- actmtles assocxated w1th the setting up /
- operation of the power plr;mt. :

tviii] Minimum, required ermronmental flow suggcstcd by the Compelent
Authority of the State Govt. shall be maintained in the Chanmnel/
Rivers (as applicable) even in lean season.
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9

Water requirement shall be restricted to 5000 cum/hr and COC of 5.0
shall be.adopted.

Regular monitoring of ground water levél shall be carried out by
establishing a mnetwork of existing wells and constructing new

© piezometers: ‘Monitoring: arourid the ash pond area shall be carried

out  particularly for heavy metals. (Hg,Cr,As,Pb) and records
maintained and. submitted to the Regional Office of this Ministry. The
data 80 obtained. should be. compared with the baseline data so as to
ensure that-the ground water quality is not adversely affected due to
the project. . .

Monnonng surface water ‘quality in' the area shall also be regularly
conducted and records maintained. The monitored data shall be
submitted to the Ministry regularly. Further, monitoring points shall
be located between the plant and drainage in: the direction of flow of

_ground water and records maintained. Monitoring for heavy metals in

ground water shall be undertaken.

A well demgned ramwater harvestmg Shdﬂ be put in place before

commissioning: of the plant Central Groundwater Authority/ Board
shall be consulted for finalization of appropriate rainwater harvesting

‘technology/design within a.period of three ‘months from the date of

. this clearangé and details.shall be furnished. The design of rain water

harvesting shall comprise of rain water collection from the built up
and open area in the plant premises. Action plan. and road map for

.'implementatxon shall be bubrmtted to the M:mstry within six months.

' .Addmonal 3011 fbr 1evelmg of the p,mposed BltB shal] be gencrated
within the sites (to ‘the' extent possible) so' that natural drainage

system of the area: is: protccted and improved.

: Prowsron for, msta-llatmn' of FGDvshall .be promded;for. future use.

: The pro ect proponent shall undertake measures ancl ensure that no
E ;fugluve ﬂy‘” ash émigsions’ take place at any point: cf Ume

Stack of 275 m helgh.t shaﬂ be mstalied and prowded with continuous

" online momtonng ‘equipments for SOx, NOx and PMas & PMio. Exit

[?Wii)

velocny of flue gases shall not be léss thdan 22 m/sec. Mercury

emissions from stack may also momnitored on periodie basis.

Ehgh Efﬁcmncy Elc.utrostatlc Prcc1p1taiors [ESPS) shall be installed to

- gnsure. that pa.rtlculate emission: dees not uxcecd 50 mg/Nm?.

{xviii) Aclequat‘e ciust extractxon system such as cyclnnes/ bag filters and

water spray system in:dusty areas such as'in coal handling and ash
ha.ndhng pomts tzansfer areas and other mﬂncrable dusty areas shall

613



(xix)

10

Utilisation of 100% Fly Ash generated shall be made from 4 year of
operation, Status of implementation shall be reported to the Regional

Ofﬁcc of the Mm1stry from time to time.

be provxded_ Unutzl.ured ﬂy ash shall be dlsposcd oﬂ' in the ash pond

_ in the form of slurry form. Merc‘u-ry and other heavy metals (As,Hg, Cr,

Pb ete.) will be monitored -in the bottom ash as alse in the effluents

. emanating from the existing ash pond No ash shall be disposed off in

(i)

- (i)

low lying area.

Ash: pond-shall be lined with HDP/LDPE lining or any other suitable
impermeable media such that nio leachate takes place at any point of
tj_m_e-,_ Adeqguate safety measures shall alsb be implemented to protect
the ash dyke from getting breached.

Sulphur- and ash contents in the imported coal to be used in the

‘project shall not exceed 0.7 % and 10 % respectively at any given

~time. In case of variation of coal quality at'any point of time fresh

reference shall be made to the Ministry for suitable amendments to

: -enwronmental clea.-rancc condmon wherever necessary.

{xxiii) ‘Gieen Bclt consisting.of 3 tiers of plantations of native species around

pla.nt and at léast 100 m width shall be raised. Wherever 100 m width
is not feasible-a 50 m width shall be faised and adequate justification

“shall ‘be -subiitted to the Ministry. Tree density shall not less than
© 2500 per ha with su'rvival rate not less than 80 %.

(xxw} Atleast thrce nearest wl!a B shal] be adopted and basic amenities like

(xxv)

clevclopment of roads, drinking water supply, primary health centre,
pritnary sahool etc: shall be’ developed i co-ordination with, the district
admm1str£tt10n '

The prOjecf prcponent shall al$o adequately contribute in the
development of the neighbouring villages. Special. package with
nnplementatmn schiedule for providing potable drinking water supply
in thé nearby villages and schools shall be undertaken in a time
bound manner. :

' txxvx] CSR scheme shall be identified: based on need basecd assessment in

‘and around the villages within 5.0 km of the site and in constant
consultation * with the wllaae Panchayat and the Distriet
Administration. A§ part of CSR pnor identification of local employakble

. youth and eventual employment in the project after imparting relevant
“training - shall be also undertaken. Income generating projects

consistent with the traditional skills of the people shall be
undertaken. Development of fodder farm, fruit bearing orchards,
- vocational. tmmmg etescan:form a part of such programme. Company
shall provide separate budget for community development activities
and income gencs.atmg Programines. Vocahonal training programme
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for possible sell employment and jobs shall be imparted to identify
villagers free of cost.

(xxvii) An amount of Rs 49.10 Crores shall be earmarked as one time capital

cost for CSR, programme as cqmmittg:d by the project proponent.

Subsequently a recurfing expenditure of Rs 9.8 Crores per annum
shall be earmarked as recurring expenditure;for CSR activities. Details
of the activities to be undertaken shall be submitted within six month

 along with road map for implementation.

(sexviti) It shall. be -qnsu-red. “that in-built monitoring mechanism for the

i

i)

dy .

schemes identified is in.place and anpual social audit shall be got
done from the nearest government institute of repute in the region.

The project proponent shall also submit the status of implementation

of the scheme from time to time

General Conditionst

The t:fe_atéd..elffl'uén'ts---é:mfomm}:g to. the prescribed standards only
shall be - re-circulated. and reused within the plant. Arrangements
shall-be:made, that effluents and storm water do not do not get mixed.

A S'ewége treatment. plant shsili-be- provided {as -applicable) and the

< treated _'sewa'ge:sh'a;ll be:used. for raising greenbelt/ plantation.

. Adequate ‘safety ‘measuies shall _-be-;:prdy{de&::"iﬁ-;_.the plant area to
..check/-mizﬁ_miza----spoﬁtanegg_s_-_ﬁ:e_s in coal yard, especially during

“stirimer-season. Copy of these measures with full detdils along with

location. plant layout shall be submitted to the Ministry as well as to

the Regional Office of :theﬁ.Mirﬁshy;

Storage facilities. for. ;auxiliary. liquid fuel ;such as LDO and/

. MFO/LSHS shall be made; in the plant areain consuliation with
- Department of Explosives, nt in |
_will not exceed 0.5%. 'Disaster Management Plan shall be prepared to

Nagpur. Sulphiir content in the liquid fuel

meat any eventuality in cas¢ of ‘an accident taking place due to storage

cofioili

' Flrstmdandsamtatmn arrapgements shall be made [or the drivers
. and other cofitract workers during copstruction phase.

: ‘Noise -Ievél"s'ﬁf-:emanafir;g'-_-fr;ém,_tfur,b"i:ues "shallibe. E's:'c.-.co:nt;-alled such that
-the noise-in, the work zoné shall be limited to 85 dBA from source. For

people working in: the high noise area, requisite personal. protective:

_equipment like earplugs/ear muffs etc. shall be provided. Workers
- engaged ifi rioisy arcas such as turbine area, air compressors etc shall
b periodically  examined  to “maintain audiemetric record and for

treatment for ary hearing loss including shifting to non noisy/less
imolsy.areas. . T bl s S
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Regular momtormg of ambient air ground- Ievel concentration of $0j,

“NOxy PMy 5 & PMig and: Hg shall be-carried out in the impact zone and
“records maintained. If at any stage these levels are found to exceed
the presciibed limits, necessary control measures shall be provided

immediately. The location of ‘the monitoring stations and frequency of
monitoring shall be decided in consultation with SPCB. Periodic

‘reports-shall ‘be submitted to the Regional Office of this Ministry. The
“data shall -a‘}so‘be put on the Web.site of the company,

‘Provision shaﬂ be madé for the housing of construction labour (as

:apphcable] within. the site with- all-riéesssary infrastructure and

facilities such as fuel for ‘cooking, mobile toilets, mobile STP, safe
drmlﬂng water, medical health care, créche etc. The housing may be

in - the form - of temporary. structures to be fremoved after the

comple”clon of the pI'DJE:Ct

‘The pra_}e.ct p'roponent shall-advertise in at least two local newspapers

mdely circulated ifi the region around the project, one of which shall

‘be in the vernacular language of the locality: concerned within seven
“days from the date of this clearance letter; inforiming that the project
“has been accorded environmental clearance and copies of clearance
“létter are available with' the State Pollution Cortrol Board/Committee
vand- may also be seen aft. Website of the Mmlstry of Environment and
: Forests at http / /envfor nigin:- i

concerncd Panchayat lea Parlsad / Municxpal Corporatmn, ‘urban
local’ Body': and - the: - Local’ NGQ, . if ~any, from whom
suggestions/iepresentations, if any, recewed while processing the

-—-proposal. The ¢learanice: letter shaﬂ a]so ‘be put. ori the ‘Wwebsite of the

L

'fCDmpany by the proponent.

“An - Environmental - Ce],l compmsmg “of atleast one ‘expert in

environmental . sqwnce / engineering, occupational health and social

.~ scientist, shall be: ‘created. at the’ project: site itself and' shall be headed

(i)

by an’ officer ‘of appropriate: stiperiority‘and qualification. It shall be

~ ensured-that thie Head of the Cell shall directly report 1o the head of
‘the organization and he shall be held responsible for implementation

of environmental regulatnons ©and social irnpact
1mprovement,f rmtlgatlon measures i S

-enwronmental cl_earance condlmons, 1nc]ud1ng results of. momtorcd

 data on their'website and shall-update the same periodically. It shall

simultaneously be sent to the Regional Office of MOEF, the respective
Zonal Office of CPCB and the SPCB. The criteria pollutant levels

.namely, SPM RSF‘M (PMzs & PMm], 302, NOx (a.mbxenl. lcvnls as well

© "the main gate of i'he com pany in the pub]lc domam
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(xiif) The environment statement for each financial year ending 31t March

(xw} 1

(xv)

in Form-V as is mandated to be submitted by the project proponent to
the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently,
shall also be put on the website of the company along with the status
of complidnee of environmental clearance conditions and shall also be

‘sent to the respective Regional Offices of the Ministry by e-mail.

Thf: ;pﬁgj.en&.’propouent..shall..submit six monthly reports on the status.
of the implementation of the stipulated environmental safeguards to
the Ministry of Environment and Forests; its Regional Office, Central

. Pollution Control Board and State Polliition Control Board. The project

proponent:shall upload the status of compliance of the environment of
the environmental clearance conditions on their website and update

‘the same periodically and simultaneously send the same by e-mail to
_ the Regional Office, Ministry. of Environment and Forests.

RE'gibnaL:Ofﬁce of the Ministry of Environment & Forests will monitor

the ‘implementation of the stipulated conditions. A complete set of

T degiments including ‘Environmental Impact Assessment Report and

' Environment Management. Plan along with the additional infermation

submitted from time to time shall be forwarded to the Regional Office
for their use. during monitoring. Project. proponent will up-load the
compliance status in. their website and. up-date the same from time to
time at least six monthly basis: Criteria pollutants levels including

 NOy (from stack & ambient air) shall be displayed at the main gate of

the. power plant.

Se;ﬁarate funds shall be auocated for Implernentatlon of enwronmental
. protection. measures along with item-wise bréak-lip. These cost shall
‘be.included ‘ds pért of the project cost: The funds earmarked. for the

environment . protcctmn measures shall not. be “diverted for other

'.;'purpnses and - year-wlse expendlture should be..reported to the .

(xvu} ’I‘he project: au’rhonhes shall mfarm the Regional Office as well as the

Ministry. regarding.| the dateof financial closure and final approval of
the project by the concerned-authorities and the- dates of start of land -

- development work and comrmssmnmg of. piant

- bxvidi): ﬁ.lll coepe,ra.tzon shall he e)r:tended to the Sc;ent:sts/ Officers from the

5.

Ministry ./ Regional Office of the Ministry at Bangalore / CPCB/ SPCB
who would be momtormg the comphance of environmental status.

The Mamstty of En’wronment and Forests reserves the right to revoke

the clearance if coriditions stxpuldted are not iimplemented to the satisfaction
of ‘the- Ministry. ‘The ‘Ministry miay. also impose. addmonai environmental
condxtmns or’ mnd;fy the ems'ang ones, 1f necesSary
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6. . The environmental clearance accorded shall. be va]:.d for a period of 5
yedrs'to start operaﬁonb by the power plant,

7.  Concealing factual data or submission of false, / fabricated data and
. failure to comply with. any of the conditions mentionied above may result in
withdrawal of this clearance and attract action under the provisions of
Environment: (Protection) Act, 1986.

8. “In case of any deviation oralferation in the project proposed including
coal transportation system from: those submitted  to this Ministry for
clearance, a fresh reference should be made to the Mlmstry to assess the
adequacy of the” candition(s) imposed and to add additional environmental
- protection measures reqmred if any.

9. ’I‘he above stspulatlons would be enforced among others under the
_ Water (Prevention and-Control-of ‘Pollution) Act, 1974, the Air (Prevention
- and ‘Control of Pollutlon) ‘Act,~1981, th¢ Enviroriment (Pmtcc:t:on) Act, 1986
and rules there under, Hazardous Wastes ' (Management and Handling)
Riiles, 1989 and its amendments, the Pubho Liablhty I'nsurance Act, 1991
and 1ts amendmenls P

Yours faithfully,

chpy tor

g ks --...'I‘he Secretary, Mimstry of Power, Shrarn Shalm Bhawan Rafi Marg,
g New Delhii 110001, -~

%, The Secretary (Env:ronmcnt), Envxronment Dcpartmcnt Government
' of Chhattisgarh, Raipur. -

3. The Chairman, Ceritral’ Electrimty Aut}mnty, Sewa Bhawan, R.K.
. Puram, New: Dclh1-110066
4. The Chairman, Uftar 'Pradésh = Pollufion Control Board, PICUP
Bhawan, 3rd: Flnor B Bloclc V1bhun I{hnad Gomn Nagar Lucknow -
296 080 L
2D The Char.rman Central Po]lutton Control Board Parivesh Bhawan,
- .CBD-cim- Ofﬁce Complex, East Arjun ‘Nagar, Delhi- 110082,
6. The Chiei‘ Congervator of Porests, Régional Office (WZ), E-5, Kendriya
.Bhandar, 5th Plgor, Sector-H, Aliganj, Lucknow — 226 020.

The District Collector, Lahtpm ‘Disfrict, Uttar Pradesh.
- Guard file. .

Monitoring File.

L0 0 N

o, e : (Dx. P.L. Ahujarai)
I : - Scientist ‘F’
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J-13012/118/2009 -IAII (T
Government of India. ANNEXURE-2
Ministry of Environment & Forests
Paryavaran Bhawan
CGO Complex, Lodi Road
New Delhi-110 003

Dated: 20™ May, 2014
To
M/s Lalitpur Power Generation Company Ltd.
Bdjaj Bhawan, B-10, Sector-3,
Jamnalal Bajaj Marg;
Noida- 201 301

Ph: 0120-4045100/558, 2543939/40; Fax; 0120-2543949

Sub: 3xG60 MW Imported Coal Based Thermal Power Plant at Villages Mirchwara
and Buraugaon, in Mahroni Taluk, in Lalitpur Distt., in Uttar Pradesh by
M/s. Lalitpur Power Generation. Company Ltd.- reg. amendmernt in EC for
change of source of fuel.

i,

This has reference to your letter dated 22.01.2014 requesting for amendment of
environmental clearance accorded vide letter of even no. dated 31.03.2011 for the
change of source of fuel.

2. The matter was placed before the Expert Appraisal Commitiee (Thermal Power) in
its 11t Meeting held during February 13-14, 2014. In acceptance of the recommendation
of the Expert Appraisal Committee (Thermal Power) and in view of the
information/clarification furnished by you, with respect to the above mentioned power
project, the EC accorded to you vide the above said letter is amended for the change of
source of coal from Imported to. Domestic for two units aggregating to 1320 MW (Unit 1
(660 MW) and Unit 2 {660 MW)).

3 Further, undet’ Para no.4 of this Mzmsﬂys letter of even no. dated 31.03.2011,
after the specific condition no. (xxviii), the following conditions shall be added: '

(xxix) ~ The source of coal has been changed from imported to domestic coal, resulting
in higher generation of ﬂy ash, there by the project proponent should ensure
100% fly ash utilization as per the Notification, 1999 and its amendments
- thereof. An action plan and its implementation status in compliance to the fly
ash utilization shall be submitted to the Regional Office of MoEF on an annual
basis.

(xxx)  The coal transportation by road shall be through tarpaulin covered trucks for a
maximum period of two years and thereafter shall be only through mechanically
covered trucks. .

Page 1 of 3
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{xxxi)  Avenue plantation of 2/3 rows all along the road shall be carried out by the
project proponent at its own expenses in consultation with the State
Government Authorities.

(xedii)  Periodic maintenance of the road shall be done by the project proponent at its
own expenses and shall also facilitate the traffic control on the road in
consultation with the State Government Authorities.

(xxxiii) Sulphur and ash contents in the domestic coal to be used in the project shall
not exceed 0.5 % and 33 % at any given time. In case of variation of coal quality
at any point of time, fresh reference shall be made to the Ministry for suitable
amendments to environmental clearance cordition wherever necessary,

(uexiv) A long term study of radio activity and heavy metals contents on coal to be used
shall be. carried out through a reputed institute. Thereafter, mechanism for an
in-built continuous monitoring for radio activity and heavy metals in coal and fly
ash (including bottom ash) shall be put in place.

(xxxv) Harnessing solar power within the premises of the plant particularly at available
roof tops shall be undertaken and status of implementation shall be submitied
periodically to the Regional Office of the Ministry.

{xxxvi) Fugitive: emjssions shall be controlled to prevent impact on agricultural or non-
agricultural land.

{(xxvii) Fly ash shall not be used for agricultural purpose. No mine void filling will be
undertaken as an option for ash utilization without adequate lining of mine with
suitable media such that no leachate shall teke place at any point of time. In
case, the option of mine void filling is to be adopted, prior detailed study of soil
characteristics of thie mine area shall be undertaken from an institute of repute
and adequate clay lining shall be ascertained by the State Pollution Control
Board and implementation doné in close co- ordmanon with the State Pollution
Control Board.

(xxxviii) Green belt shall also be developed -around the Ash Pond over and above the
Green Belt around the plant boundary,

(xxxix) The project proponent shall formulate a well laid Corporate Environment Policy
and identify and. designate responsible officers at all levels of its hierarchy for
ensuring adherence to the policy and compliarice with the conditions stipulated
in this clearance letter and other applicable environmental laws and regulations.

4, All other conditions mentioned in this Ministry's letter of even no, dated
31.08.2011 shall remain the same, as applicable.

5. This issues with the approval of the Competent Authority:

Page 2.0f 3
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Copy to

1. The Secretary, Ministry of Power, Shram -Shakti Bhawan, Rafi Marg, New Delhi
110001.

2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New
Delhi-110066,

3. The Secretary, Department of Environmerit, Govt, of Uttar Pradesh.

4. The Chairman, U.P. Pollution Control Board, PICUP Bhawan, 3~ Floor, B-Black,
Vibhuti Khand, Gomti Nagar, Lucknow-226010,

5, The Chief Consgervator of Forests (C), Ministry of Environment and Forests,
Regional Office (Central Region), Kendtiya Bhavan, 5th Floor, Scctor - H, Aliganj,
Lucknow.

6. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Oifice Complex, East Arjun Nagar, Delhi-110032,

7. The District Collector, District Lalitpur, Govt. of U.P,

8. Cuard file.

9. Monitoring file,

{Dr. Saroj)
Director

Page 3 0f 3
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J-13012/118/2009-IA.1I (T) ANNEXURE.3

Government of India
Ministry of Environment, Forest and Climate Change

31 Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Delhi-110003

Dated: 30.05.2016

To
M/s. Lalitpur Power Generation Company Ltd.
Bajaj Bhawan, B-10,
Sector-3, Jamnalal Bajaj Marg,
Noida-201301,
Uttar Pradesh.

Tel. No. 0120-4045100/555; Fax: 0120-2543949

Sub: 3x660 MW coal based TPP at Villages Mirchwara & Buraugaon, Taluk
Mahroni, District Lalitpur, Uttar Pradesh by M/s. Lalitpur Power
Generation Company Ltd.- reg. amendment of EC for change in source of
coal for Unit-III and recurring CSR expenditure.

Sir,

This has reference to your online application dated 09.07.2015 and
information/documents submitted vide letters dated 13.07.2015, 17.07.2015 and

11.08.2015 on the above subject. It is inter-alia noted that EC for 3 x 660 MW

(1,980 MW) was accorded on 31.03.2011 on imported coal (an interim arrangement

in the absence of linkage for indigenous coal). An amendment in EC for change in

source of coal to indigenous coal for 2 Units was accorded on 20.05.2014.

2. The matter was placed before the Expert Appraisal Committee (Thermal
Power) in its 40" Meeting held during 23v¢ July 2015. In acceptance of the
recommendation of the Expert Appraisal Committee (Thermal Power) and in view of
the information/clarification furnished by you, with respect to the above mentioned
power project, the Ministry accords amendment in EC for change in source of coal
Sfor Unit-Ill from Imported to Domestic subject to stipulation of the following additional
conditions.

() The Sulphur and ash content of coal shall not exceed 0.5 % and 34 %
respectively. In case of variation of quality at any point of time, fresh reference
shall be made to the Ministry for suitable amendments to the environmental
clearance.

(ii) The transportation of coal shall be by Rail to the extent feasible. If road
transportation of coal from Pit-Head to Railway Siding is unavoidable, the
same shall be through mechanically covered trucks to the extent feasible, else
through tarpaulin covered trucks.

(i) Avenue plantation of 2/3 rows all along the road shall be carried out by the
project proponent at its own expenses in consultation with the State
Government.

(iv) Periodic maintenance of the road shall be done by the project proponent at its
own expenses and shall also facilitate the traffic control on the road in
consultation with the State Government Authorities.

3. Further, the specific condition no. (xxvii) of the EC shall be amended as, “An
amount of Rs.49.10 crores shall be earmarked as one time capital cost for CSR
programme as committed by the project proponent. Subsequently, the recurring

Page 1 of 2
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expenditure shall be as per the CSR policy of Gol. Details of the activities to be
undertaken in this regard shall be submitted along with the six monthly
compliance reports”.

4. All other conditions mentioned in this Ministry’s letters of even no. dated
31.03.2011 and its amendment dated 20.05.2014 shall remain the same, as
applicable.

5 This issues with the approval of the Competent Authority.
Yours faithfully,
(Dr. M. Ramesh)
Scientist ‘D’
Copy to:
1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New

Delhi 110001.

2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram,

New Delhi-110066.

The Secretary, Environment and Forests Department, Government of Uttar

Pradesh,

The Chairman, U.P. Pollution Control Board, PICUP Bhawan, 3t Floor, B-

Block, Vibhuti Khand, Gomti Nagar, Lucknow-226010.

5. The Chief Conservator of Forests (C), Ministry of Environment and Forests,
Regional Office (Central Region), Kendriya Bhavan, 5t Floor, Sector - H,
Aliganj, Lucknow.

6. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi-110032.

7. The Dislrict Collector, District Lalitpur, Govt. of U.P.

8. Guard file/Monitoring file.

9. Website of MOEF&CC

2

(Dr.%)

Scientist ‘D’

Page 2 of 2
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20 Annexwe - L
IA-J-11014/112/2022-1A-1 ANNEXURE-4

Government of India
Ministry of Environment, Forest & Climate Change
Impact Assessment Division
e sk ske
Indira Paryavaran Bhavan,
Jor Bagh Road, New Delhi-110 003
Dated: 25" November, 2022

Office Memorandum

Sub:- Standard Operating Procedure (SOP) for Post Environmental Clearance
Monitoring and Compliance of the project -reg.

Background

The Ministry has established 19 Integrated Regional Office (IROs) vide Notification
No. 1-5/2013-ROHQ dated 13™ August, 2020 with a view to achieving mandated outcomes
related to Monitoring and Compliance of the project in an improved, timely and effective
manner.

2. As far as monitoring and compliance of EC conditions are concerned, as per para 10 of the
EIA Notification, 2006, it is mandatory for the project proponent to submit half-yearly
compliance reports in respect of the stipulated EC conditions to the Ministry and its
Integrated Regional Offices (IROs).

The prescribed SOP wrt the Monitoring & Compliance is as given below:
. IROs undertake inspection of the unit, with respect to the following scenarios:

L. IRO identifies ambiguity in half-yearly compliance reports with respect to the

stipulated EC conditions submitted by Project Proponent (PP).

ii. PP request IRO for issuance of Certified Compliance Report (CCR) in order to apply
for expansion of the project under EIA, Notification 2006.

iii.  Complaint received against the project.

iv.  Direction from the Ministry based on PMO/VIP/PG/RTI ete. references.

v.  Random Inspection of projects.

vi.  Direction from Hon’ble court in various Court Matter.

2 Based on the observations during Monitoring IRO secks Clarification/Action Taken
Report (ATR) to the PP and submit Monitoring Report along with the clarification letter to
the Ministry.

3. If PP fails to respond to it a reminder letter is sent by IA-Monitoring Cell allowing PP
to submit ATR in 15 days.
4. Action on the Monitoring Report by the Monitoring Cell: Monitoring Cell of

Ministry analyse the monitoring report submitted by IRO. Based on the observed Major and
Minor partial/non-compliances clarification/ATR, if necessary, is sought from Project
Proponent with direction to submit the response within a period of Thirty (30) days. If PP
fails to submit the response of clarification/ATR letter within the time line period, a reminder
letter as warning issued to the PP.
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The response submitted by PP is examined in the Ministry and the Action taken report

submitted by PP is sent to IRO for further verification. Based on IRO’s verification report
following actions are contemplated:

1.

1il.

1v.

1i.

b.

If no satisfactory action has been taken by the PP and EC conditions are yet to be
complied Ministry may issue Show-Cause Notice under the Section 5 and other
provisions which may include Section 15 and 19 of the Environment (protection) Act,
1986.

If it is observed that the non-compliances are not rectified, Ministry provides an
opportunity to PP for clarification in personal hearing under the chairmanship of
officer not below the rank of Joint Secretary. Based on the outcome of the personal
hearing if necessary, direction for Compensation/Suspension of EC may be issued.

If it is observed that PP has taken credible action to comply with the condition and the
action is expected to be completed with some additional time, Ministry grant
additional time in which actions are expected to be completed by PP to fully comply
with the conditions mentioned in the EC and submit the compliance report duly
verified by concerned IRO to the Ministry.

If it is observed that PP has now complied with all the conditions and the same has
been confirmed in the verification report, Ministry issues Action Closure Letter
(ACL) to the PP with direction to continuously submit six monthly compliance report
on time.

If it is observed that PP has violated the provisions of EIA Notification, 2006 and
attracts the provisions of SOP dated 07.07.2022, Monitoring Cell intimates the
concerned sector for taking appropriate action as deem fit.

Action after issuance of Show Cause Notice:

Monitoring Cell of the Ministry prescribes a time line of Fifteen (15) days or Thirty
(30) days for submission of reply of SCN based on the gravity of non-compliances. If
PP fails to submit the response of SCN within the prescribed time period, if necessary,
a warning letter may be issued.

The response to SCN submitted by PP is examined in the Ministry and if found
necessary the reply submitted by PP is sent to IRO for further verification. Based on
IRO’s verification report following actions are contemplated:

If it is observed that PP has now complied with all the conditions and the same has
been confirmed in the verification report, Ministry issues ACL to the PP with
direction to continuously submit six monthly compliance report on time.

[f it is observed that the non-compliances are not rectifiable, Ministry provides an
opportunity to PP for clarification during personal hearing under the chairmanship of
officer not below the rank of Joint Secretary. Based on the outcome of the personal
hearing if necessary, direction for Compensation/Suspension of EC may be issued.

Action in other scenarios:

If it is observed that there is imminent risk to the environment and health due to non-
compliance by the PP, SCN with time line of Fifteen (15) days is issued to PP. If PP
fails to submit the response of SCN within the prescribed time period, if necessary a
warning letter may be issued otherwise after Fifteen (15) days personal hearing may
be conducted under the chairmanship of officer not below the rank of Joint Secretary.
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Based on the outcome of the personal hearing if necessary, direction for Suspension
of EC or other prescribed action under EPA may be issued.

If it is observed that due to non-compliance, accident has already been taken place,
Ministry may immediately suspend the EC of the project till all the conditions are
complied and duly verified by concerned IRO.

ook ok ok ok
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ANNEXURE-5

URGENT
Speed Post/Online
F.No.I1A-L-11011/6/2024-1A-1
Government of India

Ministry of Environment, Forest and Climate Change

(L.A. Division)
okkkok

Indira Paryavaran Bhavan

Jor Bagh Road, Aliganj

New Delhi-110 003

Email: bhardwaj.adiraju@gov.in
Dated: 15 February, 2023

To,

Deputy Director General of Forests (C),

Ministry of Environment, Forest and Climate Change,
Integrated Regional Office Kendriya Bhawan,

5th Floor, Sector 'H’, Aliganj, Lucknow - 226020

Sub: Original Application No. 725 of 2022 titled “"Anurag Sharma v. State of UP and Anr.”
pending before the NGT (PB) - reg.

Ref:

i. Ministry’'s EC letter No. J-13012/118/2009-1IA. 11 (T) dated 31.11.2011.
ii. Ministry’'s Amendment EC letter No. ]-13012/118/2009-1A. 11 (T) dated

20.05.2014.
iii. Ministry’s Amendment EC letter No. J-13012/118/2009-1A. 11 (T) dated
30.05.2016.

This is in reference to the Original Application No. 725 of 2022 titled “Anurag Sharma v.
State of UP and Anr." pending before the National Green Tribunal (Principal Bench) at New Delhi.
The applicant has sent a letter petition to the NGT, which has been treated and registered as the
original application, complaining about damage to the agricultural crops by fly ash dust emission
from 3X660 MW Thermal Power plant established in the year 2015 in the area of village
Mirchwara and Burogaon in District Lalitpur, Uttar Pradesh. The applicant has submitted that
dust emission from the fly ash dumps of the plant is causing serious health hazards to local
residents and stray animals due to air pollution.

2, [n this regard, the Regional Office of the Ministry at Lucknow is requested to furnish
Condition Wise Compliance Report(s) with respect to the following ECs associated with the
projects:

. LEC granted vide letter no. J-13012/118/2009-1A. 11 (T) titded “3x660 M
Imported Coal Based Thermd  Power Plant ar villages Mirehwara  and
Buraugaon, in Malroni Taluk, in Lalitpwr Distt., in Uttar Pradesh - reg.
Environmental Clearance. ™ Dated 31.11.2011.

il Amendment EC granted vide letter no. J-13012/118/2009-1A. 11 (T) titled
“IN660 MV Imported Coal Based Thermal Power Plant at Villages Mirelhvwara
and Buraugaon, in Mahroni Taluk, in Lalitpur Disti., in Uttar Pracdesh by ACs.
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Lalitpur Power Generation Company Lid.- reg. amendment in EC for change
of source of fuel” dated 20.05.2014.

iii. ~ Amendment EC granted vide letter no. J-13012/118/2009-1A. 11 (T) titled *:
3:x660 MW coal base TPP at Villuges Mirchwara and Buraugaon, in Mahroni
Taluk, in Lalitpur Distt., in Uttar Pradesh by M/s. Lalitpur Power Generation
Company Lid - reg. amendment in EC for change in source of coal for Unit-
[Hand recurring CSR expenditure” dated 30.05.2016.

3 In addition to above, the Regional Office, Lucknow is also requested to furnish the factual
status report w.r.t. issues raised in the petition copy.
4., Being the court matter, the reports may be furnished to the Ministry at the earliest.

This issues with the approval of the competent Authority.

Enclosed: as above.

Copy to:

1. The Chairman, Central Pollution Control Board, Parivesh Bhawan, East
Arjun Nagar, Delhi-110032.

2. The Member Secretary, Thermal, Ministry of Environment, Forest & Climate Change,
Paryavaran Bhawan, CGO Complex, Lodhi Road, New Dellhi-110003.

3. The Chairman, U.P. Pollution Control Board, Building.No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow-226 010.

Dr. Bhargdwaj Adiraju)
Joint Director/Scientist ‘D’
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ANNEXURE-6

CGovernment of India
Ministry of Environment, Forest & Climate Change S
TRl e
vEtRa aEiter wrafesr, eeares
Integrated Regional Office, Lucknow
T WA, i we, RaeR ya, SreiTir, e E—226024
Kendriva Bhawan, 11" Flooy, Sector H, Allganj, Lucknow-2Z6024, Phone No : 1522-2326696
Email 2 voczlko-mef@nicin, goimeoclrolk ol eom

) Monitoring Report
| SNo. | Tlems AP Details

1 RS ATHIATH 3 X 660 MW coal based thermal power

. lant, at village mirchwara and Buraugaon
Name of Project ikt ; e
. in Mahroni talluk, in Lalitpur district, UP
m/s lalitpur power gen, Co Lalitpur, UP

= mﬁﬁmﬁm‘qﬁr M/S Lalitpur Power gen, Co, B-10 Scc-3 |

Address of project authorities Noida

3| qefeoftreds R vatae [ 1F13012/118/2009-1A. 1T (1) Dated
31.03.2011

Env, Clearance letter no. & Date

Subsequent amendment in Environmental
Clearance vide letter no.

J-13012/118/2009-IA11  (T)  Dated
20.05.2014

J-13012/118/2009-1A.11 (1) Dated
30.05.2016

4| eyt | IV/ENV/UP/TH-43/324/2011
Regional Office File no. _ ) -

5| wreretufach 04.04.24

Date of site yisil : ) -
0 RIS GIC AT I Operational

Status of Projeet ) -
7. AR e | g/ Observations made duving the site visit:

As per information submitted by PA, this project was accorded EC vide letter no, |-
13012/118/2009-1A, 11 () Dated 31.03.2011 for the capacity of 3 X 660 MW caal based thermal
power plant, at village Mirchwara and Buraugaon in Mahroni tallule, in Laditpur disteics, U Later
on, i the year 2004, the EC was amended witli the addition of some specilic conditions for e
change of source of coal from imported to domestic for two units aguregating to 1320 MW (unit |-
660 MW and unit: 2-660MW). In addition 1o the this amendment and in deeeptanee ol the
reconmnendation of the EAC and in view of the information/elavitication furnished hy PA, with
respect to this project, the Ministey accords amendment in EC Tor chimge in sonree of coal Tor unil -
U ramy imported to damestic subject 1o stipulation o some sdlditional conditions in e year

2010,
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As per observations made during site visit, documents submitted by PA and discussions
held with PA on the site, the status of EC condition has been prepared. However, time bound
action is required to be taken for following issues in order to achieve overall satisfactory
compliance status:

1. According to the submitted report, the amount of ash is higher than the prescribed limit
(SC-33). Therefore, the PA is requested to take corrective measures to control the
generation of high ash content and submit the action taken report to this RO within 15 days
of the receipt of this letter for review and for future monitoring of the project.

8. firver fRraT 7f® Fr¥/Action taken (if any): A letter is being issue to PP to submit information/

action taken report to this office within 15 days of the receipt of the letter.

The detailed condition wise compliance report is as following:
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SL.
NO.

Environmental Conditions

Compliance status

Specifi

1.

¢ Conditions

Vision document specifying prospective
plan for the site shall be formulated and
submitted to the Ministry within six
months,

Vision document specifying prospective plan
for the site was formulated and submitted to
ministry, Complied.

Coal transportation to plant site shall be by
rail. The project proponent shall take up
the matter with the Railways and shall
submit action taken and implementation
status to the Ministry from time to time.

It has been stated by PA that the coal is being
transported to plant site through rail line only.
Being complied.

3.

Existing de-generated water bodies (if any)
in the study area shall be regenerated at
the project proponent's expenses in
consultation with the state Govermment,

As per submitted report there are no any
existing degenerated water bodies in the study
area as reported by PA. Not Applicable

0.

Hydrogealogy of the area shall be reviewed
annually from an institute/ organization of
repute to assess impact of surface water
and ground regime (especially around ash
dyke)., In case and deterioration s
observed specific mitigation measures shall
be undertaken and reports/ data of water

quality monitored regularly and |

maintained  shall bhe submitted o the
Regional Office of the Ministry.

Source  of  water  for  meecting the
requirement during lean scason shall be
specified and submitted to the Regional
Office of the Ministry within three months

No ground water shall be extracted for use
in operation of the power plant even in lean

SCAS01.
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As per submitted report PAs have agreement 4

Hy(lm;gcolngittal study of the area has been
carried out by Saikat Mandal, Niranjan
Vedantam and M. Dinesh Kumar, Institute for
Resource  Analysis  and  Policy  (IRAP),
Hyderabad. The water quality has been
monitored by the M/S Newcon consultants &
laboratories, Ghaziabad and all the parameters
are found within the prescribed limit,  Being
complied.

with UP [rrigation to cater the waler from
Kachnauda Dam during lean season apart from
Rajghat Dam. They have also constructed
wiater reservoirs for storage of water and its

further utilization in lean season. A copy of the
water use agrecment has been submitted by
PA. Being complied.

As per submitted report the ground water is
not being extracted for the use of power plant
operation. As per submitted report PAs have
agreement with U Ireipation to cater the
water rom Kachoauda Dame during lean
season apart from Rajphat Dane They have

also constructed water veservairs for slorape
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of water and its further utilization in lean
season. A copy of the water use agreement has
been submitted by PA. Being complied,

No water bodies (including natural
drainage system) in the area shall be
disturbed due to activities associated with
the setting up / operation of the power

plant,

It has been submitted by PA that no water
bodies in the area have been disturbed due to
activities associated with the setting up /
operation of the power plant. Being complied.

Minimum required environmental flow
suggested by the Competent Authority of
the State Govt. shall be maintained in the
Channel/Rivers (as applicable) even in lean
season.

Not Applicable as stated by PA. It has been
stated by PA that the minimum required
environmental flow suggested by the
Competent Authority of the State Govt. is being
maintained in  the Channel/Rivers (as
applicable) even in lean season. There is no
any natural drain/Canal/River inside the plant
area as reported by PA. The water is being
extracted from intake structure designed and
approved from irrigation department Govt. of
UP, without disturbing the flow as submitted
by PA.

Water requirement shall be restricted to
5000 cum/hr and COC of 5.0 shall be
adopted

It has been submitted by PA that the water
requirement is less than 5000 cum/hr and COC
is »5.0. Being complied,

10

Regular monitoring of ground water level
shall be carried out by establishing a
network of existing wells and constructing
new piezometers. Monitoring around the
ash pond area shall be carried
particularly for heavy metals (Hg, Cr, As,
Pb) and records maintained and submitted
to the Regional Office of this Ministry. The
data so obtained should be compared with
the baseline data so as to ensure that the
ground water quality is not adversely |

out

affected due to the project.

Piezometers have been installed & quality
monitoring particularly for heavy metals (Hg,
Cr, As, Pb) around the ash pond is being
carried out. As per the third-party analytical
report submitted by PA, all the parameters
including heavy metals (Hg, Cr, As, Pb) are
found within the permissible limits. The
analysis has been done by Newcon Consultants
and Laboratories Ghaziabad, UP. Being
complied.

11,

Monitoring surface water quality in the area shall also be regularly conducted and records
maintained. The monitored data shall be submitted to the Ministry regularly. Further,
maonitoring points shall be located between the plant and drainage in the direction of flow of
ground water and records maintained. Monitoring for heavy metals in ground water shall be

undertaken.
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r' Manitoring points are located as prescribed between the plant and drainage towards the
direction of [low of ground water. Following data has been submitted by PA:
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12. | A well designed rainwater harvesting shall | Rain - Water  Harvesting system/structures
be putin place before commissioning of the [ within  the Plant have been  constructed,
plant.  Central Groundwater Authority/ | comprising of:

Board shall be consulted for finalization of | Check Dam~ 1 No.

appropriate rainwater harvesting | Pond with Bore — 1 No,
Lechnology /design within a period of three | Nala revival = 880 mitrs
months from the date of this clearance and | Percolation well- 5 Nos,
details shall be furnished. The design of | Bore well - 24 Nos.

rain water harvesting shall comprise of
rain water collection from the built up and
open area in the plnt premises, Action
plan and road map for implementation
shall be submitted to the Ministry within
six maonths.

Being complied.

13 | 4 = e . o
Additional soil for leveling of the proposed | 1t has been reported by PA that the during the
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site shall be generated within the sites (to
the extent possible) so that
drainage system of the area is protected
and improved,

natural

construction phase, additional soil required for
the leveling purpose had been generated
within the site only to protect and improve the
natural drainage system of the area. Complied.

14 | provision for installation of FGD shall be | A space has been earmarked for FGD.
provided for future use. Complied,

151 e project proponent shall undertake | Fly ash silo was found equipped with
measures and ensure that no fugitive fly | pneumatic chute to fill the ash in the Bulkers
ash emissions take place at any point of | as well as Silo. The area was found isolated by
time the partition wall to control fugitive fly ash

emission. Mobile water sprinklers were
deployed to suppress the fugitive dust while
movement of vehicles. The dust suppression
and extraction equipments were found
installed to prevent the fugitive emission.
Fixed water mist/sprinklers were found at
around the coal yard side, Being complied.

16 | Stack of 275 m height shall be installed and | As submitted by PA the stack of 275 meters
provided  with  continuous  online | height has been constructed for better
monitoring equipments for SOx, NOx and | dispersion. Continuous online monitoring
PM2.5 & PM10. Exit velocity of flue gases | equipment for SOx, NOx and PM were found. It
shall not be less than 22 m/sec. Mercury | has been stated by PA that flue gas exit velocity
emissions from stack may also monitored | is being maintained as = 22 m/sec. Being
on periodic basis complied.

17 *H_ig'h Efficiency Electrostatic Precipitators | High efficiency Electrostatic Precipit-;{tors was
(ESPs) shall be installed to ensure that | found installed to restrict particulate
particulate emission does not exceed 50 | emissions below 50 mg/Nm? However, as per
mg/Nm3. the submitted report, the value of SO2 (range

828-874 mg/Nm3) is high, It has been stated
by PA that as per MOEF&CC notification dated
5th Sept, 2022, timeline given for category C
projects to comply with the S02 emission
norms is upto 315 Dec, 2026. Being complied.

18 | Adequate dust extraction system such as | To control fugitive emission, rain gun type

cyclones/ bag filters and water spray
system in dusty areas such as in coal
handling and ash handling points, transfer
areas and other vulnerable dusty areas
shall be provided.

water sprinkling system has been installed in
coal yard. Closed conveyor belts were found on
the day of site visit, Cyclones followed by a Dry
fog dust suppression system were found
installed at each coal transfer point (JNT's).
Mobile water sprinklers were also found at
CHP area to suppress fugitive dust while
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movement of vehicles. Being complied,

| be made from 4th year of operation. Status of

19 | Udlization of 100% Fly Ash generated shal
implementation shall be reported to the Regional Office of the Ministry from time to time,
100% utilization of Fly Ash has been achieved before 4% year of the power plant operation as
submitted by PA. The following implementation status has been submitted by PA:
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Being complied.
20 | Fly ash shall be collected in dry form and | It was observed and reported by PA that Fly

storage facility (silos) shall be provided.
Unutilized fly ash shall be disposed off in
the ash pond in the form of slurry form.
Mercury and other heavy metals (As, g,
Cr, Pb ete.) will be monitored in the bottom
ash as also in the effluents emanating from
the existing ash pond. No ash shall be
disposed off'in low lying area,

ash is being collected in dry form at 6 fly ash
storage silos. Unutilized fly ash
bottom ash is being disposed of in
the torm of slurry. Mercury and other heavy
metals (As, Hg, Cr, Pb ete.) are being monitored
in the fly ash and the effluents emanating from

along with
ash pond in

the existing ash pond is being recyeled using
Ash Water Recivculation System [AWRS) as
submitted by PA, The analytical status of the
pround water near ash pond and  effluent
reports indicating that all parameters are
within the prescribed limit, The analytical
report of As, Heg, Cr, Phy ete, io the boltom ash
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has been submitted by PA. As per the
documents submitted, the ash is being used by
the farmer to level the infertile/unsuitable
land. Being complied,

21

Ash pond shall be lined with HDP/LDPE
lining or any other suitable impermeable

media such that no lecheate takes place at
any point of time Adequate safety
measures shall also be implemented to
protect the ash dyke from getting breached.

Well-designed Ash dyke with HDPE lining have |
been established as per guidelines of MoEF,
CEA and CPCB as submitted by pa. It has been
stated that the lining is also covered with PCC.
Being complied.

22

Sulphur and ash contents in the imported
coal to be used in the project shall not
exceed 0.7 % and 10 % respectively at any
given time. In case of variation of coal
quality at any point of time fresh reference
shall be made to the Ministry for suitable
amendments to environmental clearance
condition wherever necessary.

As per the amended EC, they can use domestic
coal. As per submitted documents the
Environmental Compliance Conditions has
been amended on dated 20t May 2014 and
300 May 2016 through which permission
granted to use domestic coal for all 3 x 660
MW units, Therefore the project is not using
imported coal. Not applicable at present.

23

Green Belt consisting of 3 tiers of plantations of native species around plant and at least 100
m width shall be raised. Wherever 100 m width is not feasible a 50 m width shall be raised
and adequate justification shall be submitted to the Ministry, Tree density shall not less than
2500 per ha with survival rate not less than 80 %.

Nursery has been developed for afforestation & horticultural activities. In last 6 years we
have planted 5.51 lakh of saplings within the campus especially in dusty area like coal yard,
wagon Tripler, silos, FOPH, Ash dyke areas, in Township, at local villages and 50000 plants
are also adopted from irrigation department
Approximately 93 varieties of plants like Sisam, Kanji, Alastonia, Gulmohar, Amaltas, Kadam,
Aowla, Neem, Ashok, Peepal etc have been planted in green belt area as submitted by PA.
Following details have been submitted by PA:

& regular care being taken as submitted by PA.
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Being complied.

24

25

26

Atleast three nearest village shall be

adopted and  basic  amenities  like
development of roads, drinking water

supply, primary health centre, primary
school ete shall be developed in co-
ordination with the district administration.
The |}_|'ojecl pri};muenl shall
adequately contribute in the development
of the Neighboring villages. Special package
with  implementation  schedule  for
providing potable drinking water supply in
the nearby villages and schools shall be

undertaken ina time bound manner,

CSR scheme shall be identified based on

need hased assessment in and around the
villages within 5.0 km of the site and in
constant wilh
Panchayat and the District Administration,
As part of CSR prior identification of local
cmployable youth
cmployment in the project after imparting
relevant teaining shall be also undertaken.

consultation the villape

an evenluil

also

I'Tt was observed and as per report submitted
by PA that three nearest village viz. Mirchwara,
Burogaon, and Surikalan have adopted in co-
ordination with District Administration, All the
basic amenities like water, health camps,
sanitation, ete, are being provided. Being
complied,

_Prwiiling_ potW. drinki'r-i-gza_(‘ur w in the
nearby villages and schools are undertaken in
a time bound manner to contribute in the
development of the neighboring villages as
reported by PA, Being complied.

1t has been stated by PA that they are wm;kin;;
through  Kamal  Nayan  Jamnalal Bajaj
Foundation (KB} for CSR activities. K|BEF has

been  actively  involved  in community

development  progriommes  in - the nearhy

villages focussing on development of water
FESOUECES, sustaimable agriculture
development, Livelihood pramotion through

Income Generating  Activitios, promotion of
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Income generating projects consistent with
the traditional skills of the people shall be
undertaken. Development of fodder farm,
fruit bearing orchards, vocational training
etc. can form a part of such programme,
Company shall provide separate budget for
community development activities and
income generating programmes, Vocational
training programme for possible self
employment and jobs shall be imparted to
identity villagers free of cost.

vegetable cultivation & fruit orchards, in
partnership with local people, Govt. and
development organizations like  NABARD,
Research Institutions etc. CSR scheme is being
put within 10.0 Km of the site in consultation
with the respective village Panchayat and the
District Administration based on need based
assessment as reported by PA, Vocational
training for possible self employment and jobs
is also being imparted to identify villagers free
of cost, It has been submitted by PA that they
have made budget provisions for community
development activities and income generating
programmes. Being complied.

| An amount of Rs 49.10 Crores shall be

earmarked as one time capital cost for CSR
programme as conuuitted by the project
praponent,  Subsequently a recurring
expenditure of Rs 9.8 Crores per annum
shall be earmarked as recurring
expenditure for CSR activities, Details of
the activities to be undertaken shall be
submitted within six month along with
road map for implementation,

Dedicated fund of Rs 49,10 Crores as one time
capital cost and recurring expenditure as per
the CSR policy of Government of India, is being
utilized gainfully for implementation of CSR
activities as reported by PA. As per submitted
records, the details of recurring expenditure of
Rs 9.8 crore per year for CSR activities has
been attached with this report. Being
complied.

28

It shall be ensured that in-built monitoring
mechanism for the schemes identified is in
place and annual social audit shall be got
done from the nearest government
institute of repute in the region. The
project proponent shall also submit the
status of implementation of the scheme
from time to time

The annual social audit has been conducted
and report submitted, For current year, annual
report has been submitted by PA which was
prepared by department of Sociology, Nehru
Mahavidhyalay, Lalitpur, Being complied.

29.

The source of coal has been changed from
imported to domestic coal, resulting in
higher generation of fly ash there by the
project proponent should ensure 100% fly
ash utilization as per the Notification, 1999
and its amendments thereof, An action plan
and its implementation status in
compliance to the fly ash utilization shall be
submitted to the Regional Office of MoEF
on an annual basis.

It has been stated by PA that they have |
achieved the 100% Ash utilization before 4th
year  of  operation. The status of
implementation has already been mentioned
in the previous condition. Being complied.
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The coal is transported through Rail rakes ﬂ

30. | The coal transportation by road shall be
through tarpaulin covered trucks for a | per submitted report. Railway track for the
maximum period of two years and | transportation of coal was found during the
thereafter  shall be only through | site visit. Not applicable at present,
mechanically covered trucks,

31. | Avenue plantation of 2/3 rows all along the | The coal is transported through Rail rakes only
road shall be carried out by the project | as reported by PA. Coal transportation through
proponent at its own expenses in | rail was found. Not applicable at present.
consultation with the State Government
Authorities.

32, | Periodic maintenance of the road shall be
done by the project proponent at its own
expenses and shall also facilitate the traffic
control on the road in consultation with the
State Government Authorities,

ai Sulphur and ash contents in the domestic | As per the submitted report the sulphur and

coal to be used in the project shall not
exceed 0.5% and 33% at any given time. In
case of variation of coal quality at any point
of time, fresh reference shall be made Lo
the Ministry for suitable amendments to
condition

environmental clearance

wherever necessary.

ash contents in coal is <0.5% and 35.6%
respectively. However, according to the report,
the amount of ash is
prescribed limit. Not complied.
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36

Fly ash shall not be used for agricultural
qurpose. No mine void filling will be

34. |2 long term study of radio activity and | Radioactivity in coal is being analyzed through
heavy metals contents on coal to be used | the Laboratory of Bhabha Atomic Research
shall be carried out through a reputed | Centre, ~Trombay, Mumbai,  Thereafter,
institute. Thereafter, mechanism for an in- | mechanism for an in-built continuous
built continuous monitoring for radio monitoring for radio activity and heavy metals
activity and heavy metals in coal and fly ash | in coal and fly ash (including bottom ash) shall
(including bottom ash) shall be put in | be putin place as submitted by PA. The recent
place. report is placed below:

prideny
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35 | Harnessing solar power within the | Solar Jamps, lights & lanterns, etc. are provided
premises of the plant particularly at to the villagers, A consultant was engaged to
available roof tops shall be undertaken and | Prepare pre-feasibility reports particularly on
status  of implementation shall be harnessmg solar power at available roof [nps

‘ e , as reported by PA, A 576 KW solar panel is
submitted periodically to the Regional | ;aaqy installed on Canteen roof. However
Office of the Ministry. they have commissioned total 47 KW solar

power (Lakhenjer - 21 KW, Varguan - 15KW &

Barai — 11 KW) in three villages under CSR

drive  in  coordination  with  district

administration. The solar panel was found on
o the day of site visit. Being complied.

36, | Fugitive emissions shall be controlled to | All the appropriate measures are in place to
prevent impact on agricultural or non- control the fugitive emissions to prevent
agricultural land. impact on agricultural or non-agricultural land.

The status in details has already been
mentioned in relevant condition. Being
complied,

37. As per submitted record and observation made

during site visit the fly as is being utilize as
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undertaken as an aption for ash utilization
without adequate lining of mine with
suitable media such that no leachate shall
take place at any point of time. In case, the
option of mine void filling is to be adopted,
prior detailed study of soil characteristics
of the mine area shall be undertaken from
an Institute of repute and adequate clay
lining shall be ascertained by the State PCB,

leveling of the non infertile land. The related
documents have been submitted by PA to this
office. As per Ministry's OM dated 28 August,
2019 the Ministry hereby stipulates the
conditions in the existing Environmental
Clearances of Thermal Power Plants and Coal
mines which have wvalid Environmental
Clearance accorded by the Ministry/SEIAA,
that will replace the existing conditions
(Specific & General) which prohibited the use
of fly ash in abandoned mines/low lying

careas/soil conditioner in agriculture. Being

complied.

38,

Green belt shall also be developed around
the Ash Pond over and above the Green
Belt around the plant boundary.

Green belt around the Ash pond and around |
the boundary is developed by PA. As per
submitted report total 20700 plants has been
developed at around ash dyke area. Being
complied.

The project proponent shall formulate a
well laid Corporate Environment Policy
and identify and designate responsible
officers at all levels of its hierarchy for
ensuring adherence to the policy and
compliance with the conditions stipulated
in this clearance letter and other applicable
environmental laws and regulations.

40.

41.

The sulplnl_r" and ash content of coal shall
not exceed 0.5% and 34% respectively, In
case of variation of quality at any point of
time, fresh reference shall be made to the
ministry tor suitable amendments to the

environmental clearance,

The transportation of Coal shall be by rail
to the extent feasible. 1 road transportation
of coal from Pit head o railway siding is
unavoidable, the same shall be through
mechanically covered tracks to the extent

feasible, else through tarpaulin covered

The formulated corporate Environment Policy,
was found displayed at every section of plant,
They have also formulated a Environmental
Management Cell headed by the Chicef
Sustainability Officer reporting to Head of the
organization for ensuring adherence to the
policy and compliance with the conditions
stipulated in this  clearance and  other
applicable environmental laws and
regulations. The detail of Enviconment Policy
& Environment Management Cell has been

submitted, Being complied.

The status of this condition has already been
mentioned in previous condition.

Coal is being transported lhl'nu;.;ﬂ rail rake
only. Not applicable al present,
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38

trucks

42,

Avenue Plantation of 2/3 rows all along the
road shall be carried out by the Project
Proponent at its own expenses in
consultation with the state Government

Being complied

43,

44.

Periodic Maintenance of the road shall be
done by the Project Proponent at its own
expenses and shall also facilitate the traffic
control on the road in consultation with the
state Government authorities

Coal is being transported through rail rake
only. Not applicable at present.

Further the specific condition No. (xxvii) of
the EC shall be amended as, "An amount of
Rs. 49.10 Crores shall be earmarked as one
time Capital cost for CSR Programme as
committed by the Project proponent

The status of this condition has already been
mentioned in previous condition.

Sl

No.

GENERAL

CONDITIONS

Details

Action Details

The treated effluents conforming to the
prescribed standards only shall be re-
circulated and reused within the plant.
Arrangements shall be made that effluents
and storm water do not get mixed.

As per submitted report the treated effluent is
conforming to the prescribed standards and is
being recycled & reused gainfully in process
within the Plant, Both storm water & effluent
drains are separate, Being complied.

A sewage treatment plant shall be provided
(as applicable) and the treated sewage
shall be used for raising
greenbelt/plantation,

An appropriate capacity sewage treatment
plant has already been installed and PA has
submitted that the treated sewage is utilized in
horticulture /raising greenbelt & toiletry flush.
Being complied,

shall be
area to

Adequate  safety
provided in  the
check/minimize spontancous fires in coal

measures
plant

“f o - | = L
yard, especially during summer season. | pire extinguishers- 1230 Nos,, Fire Hydrant

Copy of these measures with full details |

along with location plant layout shall be
submitted to the Ministry as well as to the
Regional Office of the Ministry,

Fire hydrants were found. Fcllowiﬁg details
are submitted by PA:

Point- 353 Nos., Hose reel- 55 Nas, Water
monitor- 69 Nos., Fire tender- 2 Nos,, Jet gun
(CHP)-80 Nos, MVWS & HVWS- In cable
gallery, conveyors & transformer area. Being
complied,

Storage facilities for auxiliary liquid fuel
such as LDO and/HFO/LSHS shall be made
in the plant area in consultation with
Department of Explosives, Nagpur. Sulphur

The fuel LDO properly stored in minimum risk
area & as per the norms fixed by the Chief
Controller of Explosive. Disaster management
plan and on-site emergency plan prepared &
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content in the liquid fuel will not exceed
0.5%. Disaster Management Plan shall be
prepared to meet any eventuality in case of
an accident taking place due to storage of
oil.

maintained at the project site. PA has
submitted that the mock drills are being
conducted periodically to meet any eventuality
in case of an accident taking place due to the
storage of oil. Being complied.

First Aid and sanitation arrangements shall

he made for the drivers and other contract
workers during construction phase.

Presently the plant is under operation phase,
Not applicable at present.

6l

Noise levels emanating from turbines shall
be so controlled such that the noise in the
work zone shall be limited to 85 dBA from
source, For people working in the high
noise area, requisite personal protective
equipment like earplugs/ear muffs etc.
shall be provided. Workers engaged in
noisy areas such as turbine area, air
compressors etc shall be periodically
examined to maintain audiometric record
and for treatment for any hearing loss
including shifting to non noisy/less noisy

areas,

Personnel protective  equipment like |
earplugs/ear muffs were provided to people
working in noisy area. Audiometric test are
carried  out periodically and  records
maintained for treatment for any hearing loss
apart from shifting to non noisy/less noisy
areas. As per submitted analysis report the
noise level is found within the prescribed limit.
Being complied,

Regular monitoring of ambient air ground
level concentration of SOx, NOx, PM2.5 &
PM10 and Hg shall be carried out in the
impact zone and records maintained. If at
any stage these levels are found to exceed
the preseribed limits, necessary control
measures shall be provided immediately.
The location of the monitoring stations and
frequency of monitoring shall be decided in
consultation with SPCB, Periodic reports
shall be submitted to the Regional Office of
this Ministry. The data shall also be put on

the website of the company.

Provision shall be made for the housing of
construction kibour (as applicable) within
the site with all necessary infrastructure
and  facilities sueh as fuel for cooking,
maobile toilets, maobile ST, sale drinking
water, moedical health care, eréche ete, The
housing may be in the torm of temporary
stroctures  to be removed  after the

As per submitted analytical report of ambient
air quality the parameters of SOx, NOx, PM 2.5
& PM 10 and g are found within the
prescribed limit, Being complied.

Presently the plant is under operation phase,
This condition is not applicable al present,
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completion of the project.

compliance of the stipulated environmental
clearance conditions, including results of
monitored data on their website and shall
update the same periodically. It shall
simultancously be sent to the Regional
Office of MOEF, the respective Zonal Office

of CPCB and the SPCB. The criteria

9, | The project propﬁonent shall advertise in at | As per record submitted by PA the
least two local newspapers widely | environmental clearance detail had already
circulated in the region around the project, | been published in two local news papers for
one of which shall be in the vernacular | public information. Complied.
language of the locality concerned within
seven days from the date of this clearance
letter, informing that the project has been
accorded environmental clearance and
copies of clearance letter are available with
the State Pollution Control
Board/Committee and may also be seen at
Website of the Ministry of Environment
and Forests at http: / fenvfor.nicin.

" 10. | A copy of the clearance letter shall be sent | Copy of the Environment Clearance letter had
by the proponent to concerned Panchayat, also been sent to concerned Panchayat, Zila
Zila Parisad / Municipal Corporation, urban Parisad/Municipal Corporation, urban local
local Body and the Local NGO, if any, from | Body and the Local NGO as submitted by PA.
whom Suggestions/ representations, if any, | On the day of site visit the copy of
received while processing the proposal. | Environment Clearance was available on the
The clearance letter shall also be put on the | web site of the company. Being complied.
website of the Company hy the proponent.

115 An Environmental Cell comprising of Environmental Management Cell is already in
atleast one expert in environmental science | place headed by Chief Sustainability Officer
/ engineering, occupational health and | reporting to Head of the organization. Being
social scientist, shall be created at the | complied.
project site itself and shall be headed by an
officer of appropriate superior and
qualification, It shall be ensured that the
Head of the Cell shall directly report to the
head of the organization and he shall be
held responsible for implementation of
environmental regulations and social
impact improvement/mitigation measures.

12. | The proponent shall upload the status of | The status of the uploading of compliance_

report, AAQM has alredy been mentioned in
the relevant conditions, SPM, RSPM (PM2.5 &
PM10), SOx, NOx, (ambient levels as well as
stack emissions) were found to be displayed at
a suitable location near the main gate of the
project. Being complied.
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pollutant levels namely; SPM, RSPM (PMz.5
& PM10), SOx, NOx, (ambient levels as well
as stack emissions) shall be displayed at a
convenient location near the main gate of
the company in the public domain,

13I

The environment statement for each
financial year ending 31st March in Form-V
as is mandated to be submitted by the
project proponent to the concerned State
PCB as prescribed under the Environment
(Protection) Rules, 1986, as amended
subsequently, shall also be put on the
website of the company along with the
status of compliance of environmental
clearance conditions and shall also be sent
to the respective Regional Offices of the
Ministry by e-mail,

Environmental Statement for the each financial
year ending 315t March is being submitted in
Form-V to State Pollution Control Board as
reported by PA. The Environmental Statement
and compliance status of Environmental
Clearance were found on the project website.
Last Environmental statement compliance
report was submitted in the month of Oct
2023, Being complied,

14.

The project proponent shall submit six
monthly reports on the status of the

environmental safeguards to the Ministry
of Environment and Forests, its Regional
Office, Central Pollution Control Boeard and
State Pollution Control Board, The project

compliance of the environment of the
environmental clearance conditions on
their - website  and  update the same
periadically and simultaneously send the

Ministry of Environment and Forests,

Being Complied,

implementation  of  the  stipulated |

proponent shall upload the status of

same by e-mail to the Regional Office,

Environment & Forests will monitor the
implementation of  the  stipulated
conditions. A complete set of documents
including Environmental Impact
Assessment  Report  and  Enviromment
Management Plan along with the additional
information submitted from time to time
shall be Torwarded to the Regional Olfice
lor their use during monitoring, I'roject

The Regional Office of the Ministry of

Being complied.
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proponent will up-load the compliance
status in their website and up-date the
same from time to time at least six monthly
basis. Criteria pollutants levels including
NOx (from stack & ambient air) shall be
displayed at the main gate of the power
plant.

16 Separate funds shall be allocated for | Following details have been submitted by PA:
implementation of environmental
R N N ) fadipar Power Saneatin Comginy lnted Beg
protection measures along with item-wise
- : 45 Dupar the 1Y 2002:2) ng
break-up. These cost shall be included as
A Al Environmantal Astiilles Expanies .\mml}&il co
part of the project cost. The funds 1 st T ,
earmarked for the environment protection | [z fh@sirnsess — mm| WP
i 3 prkae Verliing Atsel ied.
measures shall not be diverted for other Pl TR g T
purposes and year-wise expenditure | [ s prbdtédsnn LA
should be reported to the Ministry. : :::::::::::.hwf' e 1
"3 ol sazn murmgement o Liznd  fly 3 wiksation FERCEET]
§ (R0 R0 candd syaine epatabon & malerance. E1H 139
10 6% Conertan gerate 3G " 0m)
11 [Pater ool eoelid sgpli opnaton B el 51 SA50
12 Jfet g0Lsion oacticl sywiart posaton & ralntinarzes ESR [RE
Gean Tedal !\.,i I.”.l!&
17 The project authorities shall inform the | As per submitted report the financial closure
Regional Office as well as the Ministry | (Original)is - 24.08.2011
regarding the date of ﬁnnncm_l closure and | Final approval of the project by the concerned
final approval of the project by the | authorities - MoU with Govt of UP was signed
concerned authorities and the dates of start | 511 22.04.2010 as per statement submitted.
of land  development work and ) . =
commilssicting ofplant As per submitted information, the date of start
' At of land development work is 20.12.2010.
Following information has been submitted by
' PA:
Commissioning of plant -
01.10.2015 (Unit 1)
08.01.2016 (Unit II)
01.04.2016 (Unit I1T)
Being complied.
18 | Full cooperation shall be extended to the | Being complied,

Scientists/Officers from the Ministry /

Regional Office of the Ministry at
Lucknow/CPCB/ SPCB who would be
monitoring the compliance of
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’ environmental status,

Additional conditions as per EC amendments conditions vide letter no J-13012/118/2009-1A.11 (T)
Dated 20.05.2014

]

(xxxiii)

Sulphur and ash contents in the domestic coal to be

project proponent at its own expenses and shall also
facilitate the traffic control on the road in consultation
with the State Government Authoritics,

[ S.No. I'C conditions Compliance status

(xxix) The source of coal has been changed from imported to | The status of this condition
domestic coal, resulting in higher generation of fly ash, | has already been mentioned
there by the project proponent should ensure 100% fly | in previous condition,
ash utilization as per the Notification, 1999 and its
amendments thereof. An action plan and its
implementation status in compliance to the fly ash
utilization shall be submitted to the Regional Office of
MoEF on an annual basis,

(XXX) The coal transportation by road shall be through | The coal is transported
tarpaulin covered trucks for a maximum period of two through Rail rakes as per
yearsi a:;c!‘rh.v]al'.(—:'aftur shall be only through mechanically submitted report.  Railway

- Sovered trus L. , track was found for the

(xxxi) Avenue plantation of 2/3 rows all along the road shall o

' : it _ I transportation of coal. Not
be carried out by the project proponent at its own
expenses in consultation with the State Government | @pplicable at present.
Authorities. However, these EC conditions

(xxxii) | Periodic maintenance of the road shall be done by the | are same as mentioned in the

EC accorded in the year 2011,

used in the project shall nat exceed 0.5% and 33% at
any given time, [n case of variation of coal qualily at
any paint ol time, fresh reference shall he made 1o the
Ministry for suitable amendments to environmental
clearance condition wherever necessary.

The status of this condition
has already been mentioned
in the specific condition no,

33.

(NXKIV)

(xxxv)

{Nxxvi)

| shall be put in place.

A long term study of radio activity and heavy metals
contents on coal te be used shall be cavvied out through

a reputed institute, Thereafter, mechanism for an in-
built continuous monitoring for radio activity  and
heavy metals in coal and fly ash [including bottom ash)

Harnessing solar power within the premises of the
plant  particularly  at awvailable roof tops shall be
undertaken and status of implementation shall he
submitted periodically to the Regional Office of the
Ministry. _ B B _

Fugitive emissions shall he controlled 1o prevent

impact on agricultural or non- agricultural Lo
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The status of this condition
has already been mentioned
in the specific condition no,
34,

The status ol this condition
has already been mentioned
in the specific condition no.
35,
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chute to fill the ash in the
Bulkers as well as Silo area is
isolated by the partition wall
to control fugitive fly ash
emission. Additionally,
mobile water sprinklers were
also deployed to supress the
occasional fugitive dust while
movement of vehicles. The
dust suppression and
extraction equipment's are
also installed to prevent the
fugitive  emission,  Being
complied,

(xxxvii)

Fly ash shall not be used for agricultural purpose. No
mine void filling will be undertaken as an option for ash
utilization without adequate lining of mine with
suitable media such that no leachate shall take place at
any point of time. In case, the option of mine void filling
is to be adopted, prior detailed study of soil
characteristics of the mine area shall be undertaken
from an institute of repute and adequate clay lining
shall be ascertained by the State Pollution Control
Board and implementation done in close co-ordination
with the State Pollution Contral Board.

The status of this condition
has already been mentioned
in the specific condition no.
37.

(sexnviil)

Green belt shall also be developed around the Ash Pond
over and above the Green Belt around the plant
boundary.

The status of this condition
has already been mentioned
in the specific condition no.
38.

(xxxix)

The project proponent shall formulate a well laid

Corporate Environment Policy and identify an
designate responsible officers at all levels of its
hierarchy for ensuring adherence to the policy and
compliance with the conditions stipulated in this
clearance letter and other applicable environmental
laws and regulations.

The status of this condition
has already been mentioned
in the specific condition no.
39.

Additional conditions as per EC amendments conditions vide letter
Dated 30.05.2016

1o J-13012,/118/2009-1A.11 {T)

The Sulphur and ash content of coal shall not exceed
0.5% and 34% respectively. In case of variation of
quality at any point of time, fresh reference shall be
made to the Ministry for suitable amendments to the
environmental clearance.

The status of this condition
has already been mentioned
in previous condition.

The transportation of coal shall be by Rail to the extent
feasible. If road transportation of coal from Pit-Head to
Railway Siding is unavoidable, the same shall be
through mechanically covered trucks to the extent
feasible, else through tarpaulin covered trucks.

The status of this condition
has already been mentioned
in previous condition.

Avenue plantation of 2/3 rows all along the road shall

be carried out by the project proponent at its own |

The status of this condition
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, expenses in consultation with the State Government. has already been mentioned
in previous condition,

project proponent at its own expenses and shall also | has already been mentioned
facilitate }hu traffic control on thc. r.aad in consultation | 4, previous condition.
with the State Government Authorities.

Periodic maintenance of the road shall be done by the | The status of this condition

The specific condition no. (xxvii}) of the EC shall be | The status of this condition
amended as, "An amount of Rs.49,10 crores shall be | has already been mentioned
carmarked as one time capital cost for CSR programme | in previous condition,

as committed by the project proponent. Subsequently,
the recurring expenditure shall be as per the CSR policy
of Gol. Details of the activities to be undertaken in this
regard shall be submitted along with the six monthly
compliance reports”,

Complaint;

1. Complaining about damage Lo the agricultural crops by fly ash dust emission frrom
3X660 MW Thermal Power plant established in the year 2015 in the area of village
Mirchwara and Burogaon in District Lalitpur, Uttar Pradesh. The applicant has
submitted that dust emission from the fly ash dumps of the plant is causing scerious
health hazards to local \ residents and stray animals due to air pollution.

Observations:

Considering the complaint raised the area was visited to verify the factual status of the
village of Mirchwara and village Buregaon, post Buregaon, under the block Bar and Tahseo|
Mehrauni, Lalitpur, and discussed the matter related to impact of air pollution an their health as
well as on their cattle, and stray animals due to air |::;Ihtt'iﬂh. List of the villagers with their
apinion arve tabulated as under for referonce, However, the medical certificate of Chiof Veterinary
Officer of lalitpur has submitted by PA indicating that in the past years, no information has been
received about any discase in pet animals or any adverse elfect on the health of animals due to the
waste product ash ete, released from Lalitpur Power Generation Company Limited.

Following information were collected from villagers of Mirehwara & Buregaon:

S.N. Name of Resident name & Health status of Health Status of
village occupation the resident due | status of the crop due to
loree animals e
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1. Sri. Laksh Pal Singh, age | Good Good Good
60 years
a4 Sri Sani §/o Sri Bhagwat | Good Good Good
Singh, age 25 years
| Mirchwar | -
3 a Sri Saba §/o Sri Bisu, age | Good Good Good
40 years
4. | Smt Rama, age 65 years | Good Foot & | -
mouth
disease
; Sri Nandram S/o Sri| Good Good Good
Goylal age 65 years
2. | Buragaon ' Sri Rajpal, age 30 years | Good Good Good
3. Sri  Sandeep S/o Sri| Good Good Good
Seeta Ram

The certificate of Chief Veterinary Officer & District Agriculture Officer of lalitpur is placed below:
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Health Status of the stray animals due to air pollution:

As per submitted document indicating that “no side impact noticed on the stray animals due to

environment”, The submitted documents are as follows;
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ANNEXURE-7
Government of India S

Ministry of Environment, Forest & Climate Change * 3\
» AT
Regional Office, Lucknow

B WA, ARG e, Ve T4, o1, TTTS—226 024
A n X
Kendriya Bhawan, 11" Floor, Sector H, Alignn], Lucknow-226024, Phonc No : 0522-2326696

Email : rocztko-mef@@nic.in
F.No. IV/ENV/UP/TH-43//324/2011 [q , Dated: 14.05.2024

To,
The President (Env.)
M/s Lalitpur Power Generation Co.,
Bajaj Bhawan, B-10, Sector-3,
Noida-210301, UP

Sub.: 3 x 660 MW Coal based thermal power plant at village Mirchwara & Buraugaon, Tehsil-
Mahroli, Distt. Lalitpur. - Environmental clearance - regarding.

Ref.: EC letter No.: J-13012/118/2009-1A. II(T) Dated: 31-03-2011

) b i

[ am directed to inform you that the above project site was visited by undersigned in
April, 2024 to review the status of implementation of environmental safeguard stipulated in
the environmental clearance letter as in compliance to the directions given by MoEF&CC, New
Delhi. While preparing the MR, following non-compliances have been noticed for which

details/clarification/action taken report is required.

According to the submitted report, the amount of ash is higher than the prescribed limit
(SC-33). Therefore, the PA is requested to take corrective measures to control the generation of
high ash content and submit the action taken report to this RO within 15 days of the receipt of

this letter for review and for future monitoring of the project.

.
Additional Director AScientist-E

Copy for information to: | /Z'(,. |
1. Director, Monitoring Cell, JA Division, Ministry of Environment, Forest & ClimateChange,

Indira Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi - 110003.
2 Director, IA 11 (T), Ministry of Environment, Forest & Climate Change, Indira|Pa

Bhawan, Jorbagh Road, Aliganj, New Delhi - 110003. \Ar
(Dr. Satya)
Additional Director/§ci¢ntist-E

<
I
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Annexwe - %

ANNEXURE-8

Ref: LPGCL/MoEF/Obs-rep/24
Dated: 15.05.2024
To,
Dr. Mrs. Satya,
Additional Director, MoEF &CC
Integrated Regional Office, Lucknow
Kendriya Bhawan, 5™ Floor, Sector- H,
Aliganj, Lucknow-226024

Sub: Regarding 3x660 MW coal based thermal power plant, village Mirchwara, Lalitpur.

Reference: Monitoring report vide mail dated 15.05.2024 from your good office vide no. J-
13012/118/2009-1A.1I(T) Dated 31.03.2011;

Dear Madam,

This is with reference to the letter issued from your good office vide mail dated 15.05.2024,
advising us to take corrective measures and submit the Action taken report on S.C no. 33 of
Environmental Clearance issued to LPGCL as follows.

“According to the submitted report, the amount of ash is higher than the prescribed limit
(8C-33). Therefore, the PA is requested to take corrective measures to control the
generation of high ash content and submit the action taken report to this RO within 15 days
of the receipt of this letter for review and further monitoring of the project.”

We are submitting herewith the compliance status to the referred condition # 33 as follows:
e We would like to refer the MoEF&CC’s notification issued vide S.0. 1561 (E) dated
21.5.2020 mentioning that:

» “Use of coal by Thermal Power Plants, without stipulations as regards ash
content or distance, shall be permitted” subject to certain conditions related to
the PM emission and ash management and coal transportation, all of them are being
complied by the LPGCL.

» As per para 4 of the aforementioned notification, “This shall also be deemed to be
additional conditions of the relevant Environmental Clearances for respective
projects for financial year 2020-21 and onwards. The existing Environmental

® @
Lalitpur Power Generation Company Limited
(IS0 9001:2015, 14001:2015, 45001:2018, 50001.2018 Certibied & ISO/IEC 27001.2013 Certitieu) ol =
Noida Office: Bajaj Bhawan, B-10, Sector-3, Jamnalal Bajay Marg, Noida, 201301, Uttar Pradesh ol | ﬂ F_I':
Tel: +91-120-4045100/555, Fax: +91-120-2552254 lj[ [ J Ve 'I

Regd Office: Village Mirchwara Burogaon. Tehsil Menrauni Lalitpur-284123 Ultar Pradesh THINK TOMORROW

CIM: U4D1BBUPZ00FPLCO38148 | Websile: www [pgel com


umesh
Typewritten Text
ANNEXURE-8


52

Clearances shall stand modified so as to make the above conditions operative for
relevant sectors.” Copy of this notification is attached as annexure-1 for your kind
perusal please.

e We would also like to bring to your kind notice an Office Memorandum vide no. F.No.J-
13012/8/2009-1A.11 (T) dated 11th November 2020 issued by the MoEF &CC and as
amended thereafter, where ministry has set the procedure for all Thermal Power Plants
having the Environmental clearance can change the coal source without seeking the
amendment in Environmental Clearance, and thereby making earlier conditions in the
EC regarding coal source redundant. Copy of Memorandum is attached as annexure-2
to for your reference.

Inview of above, the condition of using coal with <34% of ash is now waived off and as a part

of auto amendment, this waiver / amendment is now part of the Environmental Clearance

issued to LPGCL.

Here we reassure you that we are firmly complying with all the EC conditions and operating
our plant as per the guidelines and protocols.

We would also like to submit that we are sincere to our environment and very much

caonscious of our social responsibilities forthe protection of the environment and committed
towards creating a clean and safe environment in and around our Power Plant.

Thanking You

Yours Sincerely

For Lalitpur Power Generation Company Ltd.
At

Authorized Signatory
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W Ho Sho ww@o-33004/99 REGD. NO. D. L.-33004/99

= <ISTUA
Ehe Gazette of Fudia

\._,_..

EXTRAORD]NARY
T (@S 3—IT-QUS (i)
PART ll—Section 3—Sub-section (i)
iR ¥ vl
PUBLISHED BY AUTHORITY

. 02 7§ fewelt, queafoar, w@adt 2, 2014019 12, 1935
No. 02) NEW DELHI, THURSDAY, JANUARY 2, 2014/PAUSHA 12, 1935

gty ol a9 wae
afergErn
7% fioen, 2 W99, 2014

e, 02().—dNT WeR ¥, wiew (@) frew 1986 @ Prm 5 @ W ofde wafewor deor
i, 1986 (1986 w1 20) @t XT3 F Iwe™  (2) SR o 25 B WM W gy, vIfAwr  (dww) fram,
1086 &1 AR TOET B @ A 9T & IO, JwERY F A WHnf. 552(7), TG 11 @, 2012 g9 W
aftadl aur Yo @ IEEr @ foy Ree e wwifda &5 & dwaar f, wer Fram yerfia fey & aiw ge
waa A off 5 Saw yrer Pl WS e & farey o @t afat, e e sefia @ o 8 S
@1 SUTer BN & el §, wie Al o ol @ v & wwar far far s,

3l SIET Y Fa IS B AR 31 TS, 2012 B SuAE 6 & Mg ol
3R Py wReR gRr W aftfia wreea el o) wre geal ar sl o) wwiee: e e

I o B wROR, qafaRor  (wRevr) Praw, 1986 @& Frm 5 @ Wy ufdd wafaver eor sffrae, 1986
(1986 @1 29) @ aRT 3 B VU-HRT  (2), U 6 AR TR 26 ER Waw AR BT FAT B Y, wARwr (S
fram, 1986 @1 afi Wetewt www & farg FrafafRea Fror e 8, swife : —

1. (1) 3 i @ wiftra am gafavor (deon) des faw, 2014 @
(2) A 99y ¥ gHEE B adE @ 999 B

2. qafawr (Gearon) affrw, 1986 ¥, Fraw 3 & Su-Faw (8) & R Prafafea su-fram @ amg,
it : —

22 G/2014 )
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i))

“(8) gwi M RAffEe alia ¥ Refoles Saer smalRa am sal Gaa e e smar W) o
awﬁ%mwamﬁwméﬂﬂmﬁwmm%%m%amﬁﬁﬁ et ; —

(@) wwa am g wdx @ f s 1) @ 100 Amare @ oty s @ A Sd s
el o1 wfoeifia $feg o faga o= o whi@ § 1000 feerfier @ afte g woar frdt wed
& @ el wRfRRae w0 A daerefe &= # ar ik w0 ¥ wefya shelfire & F anafm @
T A St g8 W Ry e Rrarr fedt e Rega s &, g i 9

(@) vdmer v faega wdm (@ oft anran &) A 100 WmaTe 91 I9E ifvw nfeearf e @1 Sited amg
fregar wds S @ ¥ 750-1000 fFanfier & da B g w rafm € 1 9, 2015 F;

(M) v o FHar GaF (@ oft awen wi) @ 100 AETe A1 S/ @ wRrait e o dfed qw
freger W= ot @ ¥ 500-749 fefier @ dra F g W aafRra 8, 5 I, 2016 b,

g ¥ 6 W 5l o St Wi B wda A, o oReE qee-aR qg o1 argHedld aRe-av g 41
iifeq sfae wva-av g8 @ wMetea e wyE omede @ drefifeal @ ar W w8 W
srenfifsdt @, o i wer gR o F ofgfaa @ S, yE a) @ R g (@), (@) o ()
1 el B |

W | — T Rm & e @ g, —

(i) ‘WW’%WWW%WWWWW%WWQW
e v & wem ¥ Aftre v s # sdfde ga e § e aet siafde g,

(ii) ‘e a Hot G F a1 a FHot GFF AT § I B AT gR SED I SuAT @ forg
e gom & fog wenfia fear wan @ :

(iii) ‘sreafire wofta olelfie &= & Yur sivenfhves we a1 & IflT &, el ugEr R wWR W vgw
T & W UgE O @ A 8 i el Bl WAR 1 IS WEHR A1 S qgyor
A€ a7 o wguur frEor S gRT A & & w0 F U 6 o ga &

(iv) ‘aRfRRE@T W ¥ Weadia &7/, S &7 P & et aRRuRE e sl & Rger
A @ wra ¥ iR e By TN gR1 vEa @ T8 R iR 89 afgfua e g,

(v) “wfrfe sprar & o R A @ ek i gl @ affed awar @) e B g

(vi) " faga WA ¥ ®1E dufles w1 ved Rga B e € R @ & 9 e (g 9@
fae @ & W e Rag somelt &1 Sw ey fE R B 9 waa @ aRawes @ foag
W W Sy @& frg dufea uReea woreh €

(vii) ‘gaer g Rga wa= @ Yo fge waw afva € Rred wre fga fie & faga engfd @ foro
fregar & o @ forg an sl W R frega Rawor yomely @ wrer gafSora 8l fopan g,
fagge amyft & forg @t € 8 ok )

(viii) ‘wEd &= ¥ W wew A &7 W s Rrge! v Adhas T @ SR S e W
aifdrs & 17

(W1, ¥, R®-15017/11/2011-1. 0 T ]
gl R 3R wfva

ot Pram Wk @ wowd A W B L 844(3), TN 19 TAREY 1986 BN FwIUG fAy wy o ik

ugaEdt WO W, @ram 82(3), @ 16 WRad, 1987; WL 64(3), TG 18 WHaW, 1988;
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waLf, 931(), afka 27 orRgER 1989; WA 23 (3), WG 16 TTAW, 1991, WLHLRL 95(3),
kg 12 B, 1092, walfr, 320(), wlw 13 Wd, 1902; WLALR s62(3), @r¥w 27 WS, 1992;
arr. 4 884(3), @ 20 TamR, 1992; WLHLR. 386(31), adi@ 22 anld, 1993; WLHLEY. 422(3),
adig 19 WS, 1993; WLaLR. 801(3), wrl 31 fAway 1993; WL.HLFL 320(), aE 16 A, 1994
i 560(), a9 19 fder 1097; wanf 378(a), avw 30 S, 1998; WLHLF. 07(a), v
22 fexiax, 1998; Wr.aLf. 407(s), ol 31 #E, 2001; iR WL.HLFY, 826(a1), AW 16 T4 2009 30X
L. 513(31), a¥E 28 S, 2012 &V Y Q|

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 2nd January, 2014

G.S.R. 02(E).—Whereas the Central Government had, in exercise of its powers under sub-section (2) of Section 3
and Section 25 of the Environment (Protection) Act, 1986 (29 of 1986), read with rule 5 of the Environment (Protection)
Rules, 1986, published draft rules further to amend the Environment (Protection) Rules, 1986, in the Gazette of India,
Extraordinary, vide number G.S.R. 552(E), dated 11th July, 2012 for information of all persons and organizations likely to
be affected thereby; and notice was given that the said draft rules would be taken into consideration by the Central
Government on or after the expiry of a period of sixty days from the date on which copies of the Gazette containing this
notification are made available to the public;

And whereas, the copies of the said Gazette notification were made available to the public on the 31st July, 2012;

And whereas, the suggestions or objections received in response to the above mentioned draft rules have been duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by Section 3, Section 6 and Section 25 of the F.nﬁronrnent
(Protection) Act, 1986 (29 of 1986) read with rule 5 of the Environment (Protection) Rules, 1986, the Central Government
hereby makes the following rules further to amend the Environment (Protection) Rules, 1986, namely :-—

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2014.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in rule 3, for sub-rule (8), the following sub-rule shall be
substituted, namely :-—

“(8) With effect from the date specified hereunder, the following coal based thermal power plants shall be
supplied with, and shall use, raw or blended or beneficiated coal with ash content not exceeding thirty-four
per cent, on quarterly average basis, namely :—

(a) a stand-alone thermal power plant (of any capacity), or a captive thermal power plant of installed capacity of
100 MW or above, located beyond 1000 kilometres from the pit-head or, in an urban area or an ecologically
sensitive area or a critically polluted industrial area, irrespective of its distance from the pit-head, except a
pit-head power plant, with immediate effect;

(b) a stand-alone thermal power plant (of any capacity), or a captive thermal power plant of installed capacity of
100 MW or above, located between 750 — 1000 kilometres from the pit-head, with effect from the 1* day of
January, 2015;

(c) a stand-alone thermal power plant (of any capacity), o a captive thermal power plant of installed capacity of
100 MW or above, located between 500-749 kilometres from the pit-head, with effect from the 5" day of
June, 2016:

Provided that in respect of a thermal power plant using Circulating Fluidised Bed Combustion or
Atmosphere Fluidised Bed Combustion or Pressurized Fluidised Bed Combustion or Integrated Gasification
Combined Cycle technologies or any other clean technologies as may be notified by the Central Government
in the Official Gazette, the provisions of clauses (a), (b) and (¢) shall not be applicable.
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Explanation: For the purpose of this rule,— !

(i) ‘beneficiated coal’ means coal containing higher calorific value but lower ash than the original ash content
in the raw coal obtained through physical separation or washing process;

(i) ‘captive thermal power plant’ means a power plant which is set up by an industry to generate electricity for
its exclusive use;

(ili) ‘critically polluted industrial area’ means an industrial cluster or area where pollution levels have reached or
likely to reach critical level, and has been identified as such by the Central Government or the State
Government or the Central Pollution Control Board or a State Pollution Control Board,

(iv) ‘ecologically sensitive area’ means an area whose ecological balance is prone to be easily disturbed and has
been identified and notified by the Central Government;

(v) ‘installed capacity’ shall be calculated by adding, individual capacity of all units within a boundary;

(vi) ‘pit-head power plant’ means any captive or stand-alone power station having captive transportation system
for its exclusive use for transportation of coal from the loading point at the mining end, up to the uploading
point at the power station without using the normal public transportation system;

(vii) ‘stand-alone thermal power plant’ means a power plant which is set up to generate electricity for feeding to 5
electricity grid or for locations that are nor fitted with an electricity distribution system; and :

(viii) ‘urban area’ means an area limit of a city having a population of more than one million according to the last
census. .

[F. No. Q-15017/11/2011-CPW]
SUSHEEL KUMAR, AddL. Secy.

Note:—The Principal rules were published in the Gazette of India vide number $.0. 844(E), dated the 19th November,
1986 and subsequently amended vide numbers S.0. 82(E), dated 16th February, 1987; 5.0. 64(E)/ dated
18th January, 1988; G.S.R. 931(E), dated 27th October, 1989; S.0. 23(E), dated 16th January, 1991;
G.S.R. 95(E), dated 12th February, 1992; G.S.R. 329(E), dated 13th March, 1992; G.SR. 562(E), dated
27th May, 1992; G.S.R. 884(E), dated 20th November, 1992; G.S.R. 386(E), dated 22nd April, 1993;
G.S.R. 422(E), dated 19th May, 1993; G.S.R. B80I(E), dated 31st December, 1993; G.S.R. 320(E), dated
16th March, 1994; G.S.R. 560(E), dated 19th September, 1997; G.S.R. 378(E), dated 30th June, 1998;
G.SR. 7(E), dated 22nd December, 1998; G.S.R. 407(E), dated 31st May, 2001; G.S.R. 826(E), dated
16th November, 2009 and G.S.R. 513(E), dated 28th June, 2012. i

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064 |
and Published by the Controller of Publications, Delhi-110054. {
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HIId = IAATA

Che Gazette of India

H1.SI.-8).Ue.-37.-21052020-219495
CG-DL-E-21052020-219495

HETETIT
EXTRAORDINARY

HIT [—EUE 3—Iq-GUE (ii)
PART I1—Section 3—Sub-section (ii)
et & gehrfareT
PUBLISHED BY AUTHORITY

. 1400 7% faeett, geeafaar, wE 21, 2020/49m@ 31, 1942
No. 1400] NEW DELHI, THURSDAY, MAY 21, 2020/VAISAKHA 31, 1942
qafeeer, a9 S Sterarg TRad wEred

% faeett, 21 9%, 2020

HLIT. 1561 (). —STa e Fes 17 TLHTE 7 qaiaor (5veror) Fawmast, 1986 F v 5 % arg
afsa wafaver (dveror) srfafaerm, 1986(1986$r29)2ﬁ‘ra‘ﬂ‘r3 &Y 6 3T 7T 25 F agd STl
orfeRat T TN Fe gu, Uer ATt (Ver ddw) i 34% T it dAT AET A F1 IUAN FA F
foro aro e ==t fr wfaor S v sfaefor Fea gu ara T, S| § 4.

02 (1), arfr@ 2 Sa, 2014 5T TAE (F2e0r) FammEdt, 1986 F T 3 F sufRaw 8 #1
EOIEE e GRER

e s arar . 02 (o), arfim 2 sHadT, 2014 grr @ afdg=ar g fAefafaa
qa-HTHT T @ et e sreaEr arsy wrge (@Fefaufes wen), Sed v araft =idE
gfaerd (34%) & wtfdre a1 21, 1 ST Fe & forw Jurfe s v wreer sraria T fEea
Tt srferafore o mar 2

2143 GI/2020 (1
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2 ~ THEGAZETTE OF INDIA : EXTRAORDINARY [PART I1—SEC. 3(ii)]
. e = Y Aot war@E(fe-g=)/Araer @ | arT THT-H T
fareqa w= % sraerma 1 g
() | e ara frega s (Rt ofy | e fera @ A Sea adma | 2 w2014 &
#THAT ) S Ffewm ara fomga | & § w oam Ru o aw | gon,
HaA (100 #rane Y Af8F | gei o oRfRafada w0 @
STAT AfE) waadfie &t ar wrerfaw et
&t 7 srafeara
(@) 1000 fereft & srferer 57 > S, 2014 A
ERIEL
() 750-1000 4T % a=r 1 s, 2015
T
(1) 500-749 Tt % dt=r 5 S, 2016 ¥
AT

afre starfe, et e qarfer (g@eern) et % faw 5 % su-fAaw (3) F ara afsd
wartaor (geerr) sfafees, 1986 (1986 T 29) #I & 6 v a1y 25 F srefi srot afwrat #r
TART FT U WA & T, SETA WO AT 3305 (), ava 7 fREaw, 2015 @i
ar.#1.54.593 (1), arfia 28 S, 2018 g7 A= Ieures §T erwar siw fawg we=r & dearoar i
arfte s wr-ag A & grod fho st 3w srame a7 ar e @9 f Bfae afve % oo
Feasi T s fAfRfEse ster saereT v e B am

ot srarfeh, wteror, A Sl srerary afvads werey § e wares g R 13 srEEv,
2017 =T TEQa Y T AT IR A1 o rq@re fAferer aro e @==f #r @ 2022 7% ggur
o= ST wefie s % foro aerteror (weror) srferfaee, 1986 #it gy 5 & dgd e s
e % form et wemor feror S o fRmiw 7 fewE, 2017 F wLE. 7-15017/40/2007 -Hideeey
g fAger R

dr s, Pea w=re 9 s=r At F AT ag seraad B g oager e
ST % Sera 2 & e g ara fEeE g age uikaT & Iere were-ver T adr ST §
TEAT ITHLI T HqATSTd gu & i f&@A7 qar Frerer sfdes Foear i faerear & s G s
HqeAT & AT fAe @AEt A v et A i et F arer Frer F oo fGsrea e g
A g gt T (TS Uer) AT, SEET TEvard Fe ST e % 3N o for g qorfer
Il FHLAT AT & gl B1Ter % STA0T & Fasteft Seqras 7ea &1 S &; ard f@rga @2 § 3=
weATS-er Hide fAwtor, £2 e, we feree, @ & sueid e gu et i e S0 6 e &
foro Srep-fomer arenft SR &S AT ot F o e i St 2y € sfead ver f /AT 34% %
FATT T F¥ AFGAFHAT T AT 1T HT AT Hee - forg S et 2 S el qar zenfz
T AATE (STHFT) BT &1

3 STafeh, T HATerT ¥ AT ATdl F AIT-AT AsATaed 4T § R wrrer ard aut § w4
F T qUEedT, AR AT Al arnft § ger F o Ay w2 v ww @ e gy
A IuTor 1 ge-tpe § geeratr il ard §, B gers afwAr #§ FE W w @Iy gt g
A RIIAT @Y T YeATE-Eed] (ATEST) TF A T TET WEAT FTFSF FI A S AT TR AT
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[T [1—Ev= 3(ii)] T T LTSI 0 STHTE T

o w= ae o ST fore Yot AR @ of ST & q=er; gers F GiAT Fae HAe w g gu
e s arerdy sraforse ¥ afedt & stafd afve Frrer £ o & arar @@t wwdt g Fer aoft s
AT SrafArss FF Gie ITANTHRAT IR H, sTfera sguor snfa gl w2 8

st stafes, e weer o fGRE warar F gafere sy B g B R 2 sEed,
2014 ¥ stfarg=aT a7 U= = g, fompa @4=1 6 gor gu e & w7 F forg srfgefarg we uw
T T strar srafera @ e wrtaor uv gftger wara ster e werer i =" @ B gers F oo
farsTeft % Searas # srETr g

e staf, Af s & sroeft RO & arerdis, wrer wee, afae s fARE @ |
e i mug 7 gfe 7 o Ao @1 Fedwer w7 F arg s ardi F arg-ara w@faea § a8
srerraee o & 3 aefiaadt semt & arerdt sraforse w1 geammer sifer wguor dar wwar 8 405%
FrerdT srafarse s e gen # fAafa g €, safere Rr w@@ o see aguer § gereT § aed
Tl T IeqeT WguvT Y A A sftrer wew grar 8 gars afwar 7§ See @ (V) wEer
FOTt o T At A oft agfta wed § S gHeET A U A AT ST HeRdT, wrer
gars TRar § 9t T srfdeE wEnT grar §, sraferse g grar g arerdy safase F [Aer #wv
TTALOT 9% Tfddher TATT AT § FAi1h saH agt qrar § e 9oft swrrer safore, aver saforss
FAT BIAT &, HITAT geATS FT TIATHA, T FAHE Ta&T ¥ [urEer, sier [y, a2 dwm
sfaasft arg sraear 9w ff sfager wara g=ar 8 gers g & @ soreT f ava § of 9fE
gt & et #E watawefir vy genfx off 98 gram
sire srarfeh, AR smer & zafery e & § & wafafir s sguor wmet #1 Myt
FAT Y Ieg @R[ HwAr et gom, S fer #§ ver & v ufhdfaa fo s % as,
fiagd i1 % sare U ferRa SerEet F 6T e S Al
sl starfes, Tatavor, g 9 Sterarg afads wererT St $ATa, ST GATAT F A ETEEs,
1 smrer o w5 Ragrewt f Fad o GEse w qur aeaegEs fEw ww F g ud
stefaa o Awferfad Ferd 97 ag=r 2—
i) wfere e # er arnly i 7T aarr gt 81 arerdT &7 ver areft @ wart (Arerdy
i faea w9=) o Ao 2y st @ sraf® f@ar g s G d969 § s
ot ST &, Ter ATt 7 e Faer v e st AR 9 H B sar g,
ii) ary fRrega @ gt fAesr, ver yeruw % form a@A e w1 & gafsa g § witE
ITH FATE-Ur T FEraheor w9 % o 3= ewar arer 3UE gid §, S5 U
fAgor s gefeir fmew, Tor IweT & foro waears feew siw w91 #r Ao
ferae e % ferw &g arer (w2) 2l &;
iy  TEtaeer, a9 s Sear aiEdd $EET T gasia s gyt e

FHer: a9 AR " # gy G & 7 W w1 e w7 F o st
[ERIEEIEH
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AT Stafa, s o ere s ST wef a7 f&3AT 4o F e o GEree F 90T S o
et oatavefir waest @fga fomr g wrrer £ Fefen % o reumaa sepse wrder w1 SuAr
qATET 2l

i Stafh, Fraer wererd  srerraan A & wisEr syartia #wifEae-19 g s
THE FACAET 29T § FHST FeqTad o 1T et &1 ¥ 7T F7 TeATiad FT T Fdel & ITIAT FY
T ATGLAHAT T 3@ g0 T8 AT 1T & {3 qeatel STEg=1 ST =l S{r)

e, ST, T TR wataTor (H3err) Feamadt, 1986 F fFaw 5 F suffa (4) F arr
ufe oataeor @veror sifafeer, 1986 (1986 #T 29) #¥ & 3, €37 6 ST 4127 25 & dgd AUl
orfRFT 7 T FA gU, S fAawradt % e 5 % suffmw (3) F awr (31) F dgd gEar o iy
FfFariar 1 gar 3% F IuTia sHfgd § watawor (@eeror) faaraddt, 1986 & ehr donfad w2 gu
wagrr fAeferfea g aard 8, srafa

1. (1) = A iy ot (d@eern) gerae AammeEdt, 2020 FgT S|
(2) T T e B wepTierd g i ardE & A6y i

Z. gateror (e Fearead, 1986 #, Faw 3 ®, suffaw (8) ¥ foru Mwafeafaa sufaaw
st g, s -

“(8)  arT ferera waET A, Wor wrwft srorar gt "t sraet & famr, Pt adqi
et Fraer F wAnT £ safa grft

(1) Zersta greevel & form stenfirr warar Fatia weer:

i, FdaT At s e aguer e a1E g awT-aaT 9 S aqeal
srgerTe fafear arft & foro farfafdse ameEEt 1 srmes

i. A F wraer # fefenr e geforet #r uwd(avehEa oo g89) wrenfrdr
srertia foega o=t # swanT G s o gaEt § fefehr s safosd %
for arerdy 7 warret (feferor) gMT =R

2 9T Ivg T TeelT:
i, AT fEeE HEE ger gu A & AT oo g wraer uv ffaw w5 & H0r Felre-uer

‘Hrs{‘-llﬂjfl Id%d JedTad &THdAT) Y srfataa e _‘ﬁ =T Al 3I:':’ el dH4d-

A 9T ST T TS erfarEeedl # aar-srfangEa aqf & e w9
i, e warerer o forw ster &t @ 7 srEer w g antEa SR auve g g

i, AfY sraemE B AT FATS-U9 T AT IUANT Rt w F o wrer f&fore
fRorfarat 3 e a% Uer T qeraETr gal-tefed sraara (i) T aw e
ST

iv. a7 e e I 2() F wweards, =rEt gf At = @l (atE wrEe) §
(@t Arfersht gTeT FEraTsie avrar STT) Taiaofia ST ST & e FATs-uer 7
fAraaT #7)
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AT =T TSI L STATETI0

i. @ g0 oA d A (Fawamer srerar faft s wmeerr & a3 gu Yerd 49) sfe/sraar -
&/ IY T gU ATEd (FeaAT) FT &1 e 1 afage @Fm smo) qonfy, s a9

Yo TRAA/ATE® TORTECHFaT IUeTed A8l Bl SIaT, Hgd TRAgT 2! g1el 7 S0
ST fervarer staram faReT sr=r Jrea e & @ gU gl

i, are ferga & g gt B smo i
(F) T AT FeA AT G TEgA & forw e w@esr 7 srorar e @i v argfEhr

qferaT srrar Feaae giaer earfaq gy, s

7f% Y& quar Feage giaer f aquesadr ® F07 9Eagd 9 g1 T, a7 48
gt e smo & gdfae % Refradt 2 & faa a1 ofEeT @ gu
zat (fArarer srorar freft srer mreorer gren), srorar fft srer =i 9 26 & 92+
BT &l

(4) =& facdia o 2020-21 37 36% @12 F oo w@atea oiersmre gq @ mtaefir wfwt
& srfafiera ord oft vz srovm wisgr waiEfia wfstaat w5 dafaa R s arfF
Hrar &t o o Surer oraf at gardeefter AT St weh| aRgETe ga e e aguer A
AT GIT TATAA T STHI ST =t Sroafiy

[T.5. 13014/01/2020-3E0-1(£1)]

froqur—er e s & TSt # 6.7, 844(3), aTdrE 19 AdaY 1986 FTIT YA U T o
AT gedATaAd] WA TR, 82(A), aEra 16 Hail, 1987; &3, 64(3), drE
18 Seadr, 1988; @rar.fd. 931(3r), arfa 27 oFqaY,1989; #r.am. 23(), dHrE
16 sEeT, 1991; |, 95(37), arfa 12 wad, 1992; ar#r.f. 329(), aria 13
AT, 1992; ar.aT. . 562(7), i@ 27 wE, 1992; Ar.#.f. 884(s1), aTiE 20 T,
1992; =r.#7.f7. 386 (1), ariia 22 arier, 1993; ar.ar.f. 422 (s1), ardr@ 19 w2, 1993;

ar.#r. .
ar.ar. .
GICTRTH
ar.ar.f.
ar.a1. 4.

801 (31), ardr@ 31 fawaw, 1993; arar.fA. 320 (31), arii@ 16 w1+, 1994;
560 (21), arir@ 19 fadae, 1997; w1, 378 (31), arira 30 S, 1998;
07 (1), 9@ 22 fadaw, 1998; @rar.fA. 407 (1), @ 31 #wE, 2001;
826 (1), arfi@ 16 w&«a%, 2009; @rar.f. 513 (a1), arf@ 28 S, 2012;
02 (=), arfE@ 02 SadT, 2014; &r.am. 3305 (31), ard@ 07 ez, 2015;

ar.#1.f7. 593 (3r), ardi@ 28 5[, 2018; i FT.31. 236 (1), TG 16 AT, 2020 ETT

o T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 21st May, 2020

S.0. 1561(E).—Whereas the Central Government had, in exercise of its powers under Section 3,
Section 6 and Section 25 of Environment (Protection) Act, 1986 (29 of 1986) read with rule 5 of Environment
(Protection) Rules, 1986, published draft rules further to amend sub-rule (8) of rule 3 of Environment
(Protection) Rules, 1986, in the Gazette of India, Extraordinary, vide number G.S.R. 02(E), dated the
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2™ January, 2014 mandating certain categories of thermal power plants to use coal with ash content restricted to
34%.

And whereas, the said Notification vide number G.S.R. 02(E) dated the 2™ January, 2014, mandated
coal based thermal power plants to use raw or blended or beneficiated coal with ash content not exceeding
thirty-four percent (34%). on quarterly basis, by the time lines given below:

Sl No. | Category of Power Plant Distance of location of Thermal | Time lines
Power Plant from pit-head/coal mine

(a) Stand-alone Thermal Power Plants Located in urban areas, or|With effect from
(any capacity), and ccologically  sensitive areas or 2™ June. 2014

critically polluted areas, irrespective ’ ’
of distance from pit-head, except pit-
head power plants.

Captive Thermal Power Plants (with
capacity of 100 MW and above)

(b) beyond 1000 km With effect from
2" June, 2014.

(c) between 750-1000 km With effect from
I* January, 2015.
(d) between 500-749 km With effect from

5™ June, 2016.

And whereas, the Central Government had, in exercise of its powers under sections 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment
(Protection) Rules, in the Gazette of India, Extraordinary, vide number S.0. 3305 (E), dated the 7" December,
2015 and G.S.R. 593 (E), dated the 28" June, 2018 published the emission standards and specific water
consumption for various category of thermal power plants, based on capacity of power generation and date of
installation of power plant and to be achieved in time bound manner.

And whereas, the Ministry of Environment, Forest and Climate Change directed the Central Pollution
Control Board vide F.No.Q-15017/40/2007-CPW dated the 7% December, 2017 to issue Directions under
Section 5 of Environment (Protection) Act, 1986, to various Thermal Power Plants to install pollution control
equipment as per the revised plan submitted by the Ministry of Power dated the 13" October, 2017 by 2022.

And whereas, the Ministry of Power has, infer alia, represented that with advancement in pollution
control technologies, thermal power plants are better equipped to capture (ly-ash generated in combustion
process and unwashed coal can be used more efficiently and economically; thermal power plants are designed
for coal with wide variety of ash content and are equipped with dry ash evacuation, handling and supply systems
for ash utilisation; using washed coal makes power generation costlier; fly ash generated in thermal power
plants is being used in several beneficial uses like cement manufacturing, brick making, road laying, back-fill
material for reclamation of mine voids and low lying areas; requirement of maintaining average ash content to
34% prompts industries to undertake import of coal, resulting in outflow of foreign exchange etc.

And Whereas, the Ministry of Coal has, inter alia, represented that the coal mines are constantly
striving to improve raw coal in terms of quality, size and extraneous material over the years which has
considerably reduced wear and tear of all related equipment, coal washing process involves multiple handling
and avoidable road transportation of huge quantities of coal from coal mines to washeries and then to rail
sidings for onward transport to power plants; the washing process only divides the coal into washed coal and
washery rejects while the ash content of mined coal remains the same; use of low grade coal washery rejects, in
the multiple small user industries, generates more pollution ete.

And Whereas, the Ministry of Coal and Ministry of Power have, therefore, represented that the
mandating power plants to use washed coal requires to be revisited by reconsidering the notification dated the
2™ January, 2014 which will help ease power generation for long distance haulage of coal without adverse
impact on the environment.

And Whereas, the NITI Aayog, in its report after analysing the issue from the perspective of
washeries, Coal mining, transportation and consumption of coal at power plants has, inter alia, summed up that
use of washery rejects in nearby industries generates more pollution; since washery rejects are distributed in
number of smaller industries, the pollution control at numerous points is more difficult than controlling the
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pollution at power plant end; Ash generated in the washing process pollutes water along with coal particles and
cannot be gainfully utilised; Coal washing process involves increased water use, effluent generation; Disposal of
washery rejects has negative environmental impact as it has to handle and dispose huge quantity of low grade
coal washery rejects, liquid effluent streams, coal storage, handling coal dust, runoff and fugitive dust; Coal
washing also adversely impacts topography, water drainage pattern and quality, water bodies, surrounding air
quality at large scale; Washing process increases the cost of power generation with no commensurate
environmental advantages etc.

And Whereas, NITI Aayog has, therefore, recommended that it may be prudent to determine and
enforce the environmental and pollution norms, to be complied with by the power generators, rather than
restricting the ash content in coal, based on distance of transportation.

And Whereas, the Ministry of Environment. Forest and Climate Change, after deliberating the
representations from Ministry of Power, Ministry of Coal, report of NITI Aayog and various stakeholders and
after careful considerations & in larger public interest, arrived at the following:

(1) The extent of ash content in mined coal remains the same. With washeries, the ash content gets divided
at two places (washeries and the power plant), whereas if unwashed coal is used in power plant, the ash
content is handled at only one place viz. the power plant;

(i)  Thermal power plants are technologically equipped to address pollution control, ash management as
they have high efficiency equipment to capture fly ash, dry ash evacuation and handling systems, ash
supply systems for ash utilisation and tall stacks for wider dispersal of flue gases;

(111) The Ministry of Environment, Forest and Climate Change has notified emission norms, mandating
respective thermal power plants to adhere to such norms in a time bound manner;

And Whereas, it is expedient to adopt best possible framework towards handling of unwashed coal
including management of fly ash and other associated environmental aspects arising out of processing of
unwashed coal at different stages.

And Whereas, the Ministry of Coal has represented that in view of the existing unprecedented
COVID-19 pandemic and the resultant immediate requirement of utilization of domestic coal by stimulating
coal sector demand for power generation in the country, it is desirable to issue the notification at the earliest.

Now, therefore, in exercise of the powers conferred by Section 3, Section 6 and Section 25 of the
Environment Protection Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a) of
sub-rule (3) of rule 5 of the said rules, in public interest, hereby makes the following rules to further amend the
Environment (Protection) Rules, 1986, namely :-

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2020
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in rule 3, for sub-rule (8), the following sub-rule
shall be substituted, namely :-

“(8) Use of coal by Thermal Power Plants, without stipulations as regards ash content or distance,
shall be permitted subject to following conditions:
(1) Setting Up Technology Solution for emission norms:

(i) Compliance of specified emission norms for Particulate Matter, as per extant
notifications and instructions of Central Pollution Control Board, issued from time to
time.

(i1) In case of washeries, Middling and rejects to be utilized in FBC (Fluidised Bed

Combustion) technology based thermal power plants. Washery to have linkage for
middling and rejects in Fluidised Bed Combustion plants.

(2) Management of Ash Ponds:

(i) The thermal powers plants shall comply with conditions, as notified in the Fly Ash
notification issued from time to time, without being entitled to additional capacity of
fly ash pond (for existing power generation capacity) on ground of switching from
washed coal to unwashed coal.

(ii)  Appropriate Technology solutions shall be applied to optimise water consumption for
Ash management;
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(iii) The segregation of ash may be done at the Electro-Static Precipitator stage, if required,
based on site specific conditions, to ensure maximum utilization of fly ash;

(iv)  Subject to 2(i) above, the thermal power plants to dispose flyash in abandoned or
working mines (to be facilitated by mine owner) with environmental safeguards.

(3) Transportation:

(1) Coal transportation may be undertaken by covered Railway wagon (railway wagons
covered by tarpaulin or other means) and/or covered conveyer beyond the mine area.
However, till such time enabling Rail transporf/conveyer infrastructure is not
available, road transportation may be undertaken in trucks, covered by tarpaulin or
other means.

(ii)) It shall be ensured by the thermal power plant that

a.  Rail siding facility or conveyor facility is set up at or near the power plant, for
transportation by rail or conveyor; and

b.  If transportation by rail or conveyor facility is not available, ensure that the coal is
transported out from the Delivery Point of the respective mine in covered trucks
(by tarpaulin or other means), or any mechanized closed trucks by road.

(4) This shall also be deemed to be additional conditions of the relevant Environmental Clearances for
respective projects for financial year 2020-21 and onwards. The existing Environmental
Clearances shall stand modified so as to make the above conditions operative for relevant sectors.
The Consent to Operate shall be issued by respective State Pollution Control Boards accordingly.”

[F.No0.13014/01/2020-1A.1(T)]
GEETA MENON, Jt. Secy.

Note:-The principal rules were published in the Gazette of India vide number S.0. 844(E), dated the
19th November,1986 and subsequently amended vide numbers S.0. 82(E), dated 16th February,
1987; S.0. 64(E), dated 1 8th January, 1988; G.S.R. 931(E), dated 27th October, 1989; S.0. 23(E),
dated 16th January, 1991; G.S.R. 95(E), dated 12th February, 1992: G.S.R.329(E), dated
13th March, 1992; G.S.R. 562(E), dated 27th May, 1992; G.S.R. 884(E), dated 20th November,
1992; G.S.R. 386(E), dated 22nd April, 1993; G.S.R. 422(E), dated 19th May, 1993; G.S.R.
801(E), dated 31st December, 1993; G.S.R. 320(E), dated 16th March, 1994; G.S.R. 560(E),
dated 19th September, 1997; G.S.R. 378(E), dated 30th June, 1998;G.S.R. 7(E), dated 22nd
December, 1998; G.S.R. 407(E), dated 31st May, 2001; G.S.R. 826(E), dated 16th November,
2009; G.S.R. 513(E), dated 28th June, 2012; G.S.R. 02(E) dated 2nd January, 2014; S.0. 3305
(L), dated 7th December, 2015; G.S.R. 593(L), dated 28th June, 2018 and S.0. 236 (E), dated
16th January, 2020,
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M G ma |I 6 5 Naveen Kumar <naveenkraor@gmail.com>

Reply Affidavit lll Anurag Sharma OA NO. 725 of 2022

1 message

Naveen Kumar <naveenkraor@gmail.com> 10 August 2024 at 12:58
To: "anuragsansad@gmail.com" <anuragsansad@gmail.com>, rojhansi@upccb.in, "legalvibes.lawfirm@gmail.com" <legalvibes.lawfirm@gmail.com>

Sir/Ma'am,

Kindly find attached the copy of Reply Affidavit in the captioned subject.

E Reply Affidavit in Anurag Sharma.pdf
Regards

Naveen Kumar

Advocate -On- Record

Supreme Court of India

D-374, Ground Floor, Defence Colony,
New Delhi, Pin Code -110024,

Phone N0.9899697779,
Tel.:011-40813322, 40817755

E-mail: naveenkraor@gmail.com
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